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FITOST TE SN {0
(arforsar farsTm)
(3FTITE ITATL H@ﬁqallw)
sfaw st= g
7 faeelt |12 wEadT, 2025
AT €.-TET (3AreTrs) -03/2024

o e o= ¥ S a7 Rt "areefRa seetTee (Ti02)" F raTdl & Gafead arearet s |

H1.H. 6/03/2024-FSNERIR . —THT-THT I TATHINTET HIHT T Atert=ae, 1975 ¥ a077
THT I TAT-FINTET HIHT T (T Q3 o0l TgaTd, 39 I T {7 HT ATHAT 3L HUGT TaT
gt 1 erreor) Maemast, 1995 (B ot 78T “ME|mEd” F37 147 ) FI €419 § T@d gul
CO 1 D o
1. Sath, e Waed U Heod [iffice, @R aeeqay Teded fofuee, i &t e

fovHeT wTae e (S o “sreee” oraT “Sie] SN T9aT “Srers” Fgl AT 8) 7 =i ST,
(S T “Hag I9” FgT TAT 2) F F G & a7 9gf 9 Faifag ey sestmree” (o amr

1100 G1/2025 1)
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“Hag AT Foar “FEmrei= Scare” sraEr “frgwE i’ Fgr 747 8) F ATl & q9g H qredwrey s
9% T & fory srfarfare aur RammaEet & s o e & o & Afde srfeer (R amr 7@t
“TTTErRTEY” T AT ) & A0 Ueh saa T 1< T 2

2. ¥ Sath, IR T AaaFi FRT Toqd T FTHGEIT G767 F LT 9T HaG 29T F A F A79T
Fgi FAifad dag AEET F TATHRAT qTe At JISS(T, T0ET 7 Fa479 [ w2 i et
g T AL, ST AR AT T AT AL AN HI TATHAT &Td AT FA 6 o0 a77q g, &t
freTer #29 F forw MemmEet % A= 5 % A afsa SE7 vees Ata=am i o= 9F & AqH™
TTeArelt = 4% Fd g0 WG & LS9, STETIE % 90-| G- | § JHhierq 28 A1+, 2024 #F

HTAHAAT FEAT 6/03/2024-FTSTETAT 5 HILAH F TF HTAST (o TAAT ST 1|

g gfEar
3. o= F "ag B = afvia wiEwam s T

&, uTreEry | Tt  REw 5(5) % ATHRE ST g% FIA H A § T TAHE AGaA-
T 1 AT & Geg H AT H Hag 297 6 garard & st e fam

g, UTEEE § 95 39 § Hag GTHET & ATl & gae § S % FLd gU AT & o7,
SFHTETIT o 90T | @ | 7 Th1i9ra faareh 28 614, 2024 1 ATasTieh FTEE=T STy i

T, 99 6(2) F ATET WTIFRT F TRT # Hag <97 & ZaATaTd AT ATq IcAT&H! qT Ha5 39T 6
fATaehl, Fag AT 6 T STATAR/TATHIS TAT ATEEF FIT ITAH FLS T TAAT
ATETE AT [Eqag TR Hl ST ol AT T ATLAAT il T AsiT| g qerwmmd o
ST oA T o7 o6 & ST T eret T o srtere=eT | et sy o ais § |@9a
TAAT ITAY FHITU TAT AT T L&A § (T F87F H47 6 Aaqe forfed & o9+ 71
T F

H. AT o HaHTaett & W 6(3) F SATET AT Scarahi/Aatasni a7 §aa 297 & gararg &
ATAET-TF % AT FATAL 6T T ITAH FT| SATARA T o SWAA T TITAL Al T 77
R TRt T aiETTerT it TS o7

T. A § "G <9 % qaraTy F g AT AL AT =T o1 o T o T9r % HEtaent/Searaent i
RreTRa T TAT & Fa TAraet! F7 I I 6l qdATg 3| ST/ HATART Dl Tl TT T
T TATaAT T I Y 372 Hag T9T F TG ScATaRi/[ATdHT * ATHI S TqT oF qT ASH TS
off|

7. Rag vearl wf fRRrd| ITE & &7 & 999 § T (Ot Joqa #3d & (o 3T
Tfe srofera g1 ar IeaTe AT gear (FEue) T TE79 S Arad -9 & T i
g 7 15 fa & srafer & fia 37 &7 sraae fagn @ am

T, [Ra9g TAHT AT AR oF GHeT STY SedqTasT o ST Y7 F T=Te & 7 &t %
HTAY = TN ZIT E1ET T 0 T aaT & qal & dae § St [Toq Ot 3 #7 7a67
foam a4 =m

S, STTEETT o TEATEd el & AT AT Hael SAqe 6T 7 Fd g0 [Raag TEFRl il UF
afer R weamaett(rE o a2t Samsay Fgl 747 2) off Jey il

H.  STrEEET | et F FEH 6(4) F AIER AaeTF GAAT AT g0, Hag 297 & Hotrrad
T Searaai/Rataent @t wematerat asi

i. e e g ()
i.  HUATAHT g A ST AIH STSAFATEE FOHAT ofHee (1)
iii.  QIERT TNTTEE YT FUAAT FerHee (i)




[\TT I—=Ts 1] BIESEEIRISEE S RIEIEU

iv.  fomT i wfwe et orfies (=)

v. QT g9 dudt forfies (+i9)

vi. e sirftemet ersefaay Sedt Faet ferffee (=)
vii.  THTET FOE e R STestEETEE Fuel e (i)
viii.  SRTRT g erzefaay REmES FueT ofies (i)

iX.  SIgS AATST SRS TSET Fu+l forfiee (i)

X.  OTSTger ST e Teef FueT forfaes (1)

xi. St et areffay Foeh frfees (=9)

xii. TRt AT ez FueT e (i)

xiii. TS T arzefATw FiiEe fgtheEe Fudr forffee (=)
xiv. TS Strdreretr g (=9)

xv. QS fSeRTE (Fe) ()

XVi. FTSAT AL & T YT H91 (1)

xvii. 9fSrgeT arsere (i)

XViii. TS TR ST HAT TSE FHIHAT [oI[HE (H1H)

xix. GTSgeT grEvTHET | FAT oA (1)

XX. TG TR STEe i aH STlaaTEe Hadl (ol Hee (1)
XXi. FHE S[EHANT ()

xxii. Formeft s ereeffam Fuet frfies (F9)

xxiii. et ST ()

XXiv. I ST g2 AT HaH I (1)

xxv. SERg areaTe o FuHt e ()

xxvi. AT 99z (319)

XXVii. T ITEINT ()

xxviii. TTSTgs RRTART (319)

. SUYE ATIHAAT % ST H Hag <9 ¥ A=A 3care & Feferia scareai/Aarast 7
Raag Tersh F =9 7 dstisnr G )
i.  gam faferme veatee vt &, fafaes
ii. Tt T &, forfiee
jii. AT AT STz eiHAH TTET &, fofaes
iv. Tt R areefFay Sed &, forfaes
v.  UEl SRR argeRaw e &, foafdes
vi. e (R Fwide fofies
Vii. SAES Tee WE e +ad STeatFaTes (I9) &, s
vili. STEE Tee WX eIy STEeiFaTEe oo &, fofies
ix. e famgem g% gars &, forfaes
x. Tafaw e qu &, e
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Xi. THIA (FRTRET) Fu=T forfaes

xii. T RriTETe arzefAaw &, forfdes

xiii. =T fSETE e cf=aw RAEs eammtst &, e

xiv. SRTRT &g T TR aTgefaad 3= &, forfies

xv. OTRT §9g 2r2eHad =T &, ferffes

xvi. TTRT F9E =g a9 aw T arzefaem gurae A &, forfaes
Xvii. TTRT T T ST oY ergeqaw sttt &, fofaes
xviii. foramsft fet arsefay saure & frfves (T St F9)
Xix. FATHT SRIZTA ST waH &, foree

XX. TET ATAT HHHA &, orfies

XXi. AgE AATST E2eIA AN &, forfes

Xxii. STENT TNITEE 99g &, forfaee

xxiii. TSR $RrgE e AW 3=, fwes

xxiv. T T wHwa &, forffes

xxv. T famg ergefaaw sesEe &, ffes

xxvi. T fOAE FeEwa ArhteT &, foree

XXVii. ST T ez T2 &, forfues

Hag ST T J[EATT T STTATAAT % IAL § Hag < F MHATerrad Scarashi/Aarast 7
TATAAT & 3L T FY, I AT &

i. AW At veaiee g &, fifhee

i. et g, Tofes

iii.  USAST TT Ers AT el &, fofaee

iv. TSl e erEeAan SeEl &, forffee

v.  UedEl S argefRew et A, ferffes

vi.  Tafere (g e s

vii.  IFEE TIeT TR T AIH STEsFEe () &, forfies

viii. IS TMIeT T TS AIH STEaladTse ofew &, fafies
ix. TfE faamger g gar &, ffdes

x. e Remgem 3o #, fies

Xi.  THA (FRTRET) FOer e

xii. =T SERRR e F, fTfiee

Xiii.  ERT RAETE arzef=am RErEs ewraist &, fofies

. O N e o\ hd [Nl anN
Xiv. I H‘i‘éaﬁ-‘ql*ll"h‘l CTECHIH 3N o, TTHSS

xv. ORTRT 99 arzefaay 3= &, e
xvi. RTRT H9E Mg AR {eaH Y erzef=as Harge fosm #, forfaes
xvii. RTRT F3E AT a9 &Y ez =ae Sr=nien #, forfies
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xviii. ey feste argeff=m soame & forfies (T St Fu=T)
Xix. FATHIT ST TS HaH &, forfiee
XX. EaT ATEAT HiUH &, forfiee
XXi. SAgS AATST T2 AAA AN &, ferfies
xxii. QERT TRMES 99E &, forfhes
xxiii. TR Sree etz fFEm 3= &, ot
xxiv. ST FfFET Fwawe &, e
xxv. THmET oM argefaam sreseTeT &, e
xxvi. TTET FOE HTHEHA ATl &, forfies
Xxvii. ST T ereeAay T2 &, forfues
T, I F fAgwmeett % R 6(4) F FAIE AE9TT TAAT HI1d g4, A § ddg dTHE!
fArforfea STa AT TRl /ShTSAT T AT S
i. Ul Yew e fafies
i. S ferfaes
ii.  aiY deq fofaes
iv. T8 wATRed AT forfies
V. TS aFT &1 qTEde forfiee

vi.  g99 ded

vii.  FETE a0 den fafies
viii. AT de T

iX. ST A

X.  JFAH fertiee

xi. e T yreae s
Xii. ST qTSiuN e

xiii. T g

xiv. ATTHE T U Ffeq qreae fofiee
XV. FANUS HFT

Xvi. HET AT

xvii. TEH AT

xviii. ITTHTIT TTIET

xix. smefats aree

XX. ATET SSEEIS

Xxi. BTe-F 2o Tgae ferfies

T, el smmas/aa 7 Baas T8 & €9 | g &l 4 9d 4647 &
i R HITAI
i. T e areae fee
jii. e USIISFeH foffHee
iv.  =ff sifaerT atehife
v. Ofe gifomd yrzae fofaee
vi.  TATESE TAEe yTEae forfues
vii.  TiefEes
viii. % &1 FIferdt et wrgae forfaee
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iX. H3gs TSEIS AT gTEae fofHes
Aeferiad sramasi/srarrTett F TR i TIrEe’ & 397 T qd 0 5.
i. I RO
i. EfREE YT umItHueE & Areaw ¥ fAouie ue gy yreae fofies

e SATATa /S 7 3 FI [adE TAaER & &7 H GS(1d qal (63T g, T ST THAT 6
Fro forfera s o €
i. FATS Hloded

Ao ThT THIReT 3 @9 Fi7 Radg T & 9 § dstihd 47 8
i g e e ()
i.  strer SR wenfRes derheEe e (TsrdfiuaT)
iii.  TETRUEE 9 oiE HEE Ue TTEdl A ST (TEE)
iv. U=t v AtE FEE U e (o)

T .97, F FHfered Scres/Maias Taaued 7 g2 #f fdaag 76 & &9 § stidd
o g sfi forfaa sy & 2
i ATSAT TUAA HITTE ST THITHUL (Huastamn)

fRreferfed st wafRrmeET 7 sti=r gt & e e sy & 8

i, Efeaw Yo v (smfim)
i. o STRAT ATRed R d THITHUL (TAEIIUaT)
jii.  TEIRUCE S99 A FAE U TSR AE SIESAT (THIEH)

iv. HTOET JaY A Y U el (TUasiHiHra:)

FeferfEad YahT TEHIHUeH F w0 T [Faa T4H & €9 § Usiiahd dai 13T g Tq ST 0T
F e forfea sy o
i fRww e dz wrfd marfRmee (smEdieh)

FAATH ST o ToIT ST At srafer (Fretrams) 1 srFeav 2022 7 30 fodaw 2023 (12 #7519) g1 &fd
ST et o 1 21 2020 - 31 771 2021, 1 389« 2021 - 31 919 2022, 1 3791 2022 - 31 414
2023 3T ST T AT ATHHA Bl

ot ey T erfa erafyr e st Y e & foro HSag g F g &1 aq-aq-are f{aer
T&T ¥ T A ThIT TIT AT| T TR T ST g 2 ST ST T QL&A o6 F<07 H JoT
FAHTT Tehed fagwor & forw 39 92 fa=me famar = am)

Raag Tl & =i IeaTe % & oY Tefiua 9 fa o e § o7u=1 feeqfor amae #27
¥ forT sreres T o SO ST o TREE i e 15 &7 F7 awe gy =@y on, s Raes
TETRT o LI TY AT 31T 30 0 997 foeqme 918 6 9%, 2024 &7 FH7 a1 1471 T
Raag Tl | g I gU o, fSreeht wrfespry g fafeaa sit= it 1)

grfErERTEt 7 e IeaTE 3T yEaTiad Ieate MEEr gt () F e § =797 749 o o
asft fRdag Tl & 979 3 A 2024 Fr F=m-fEmet st . Raag vat & =7
T B9 aTE, I F 16 AT 2024 Ft Af2rg=er % qreaw & =i 3care F & sfiw
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frfiue gt 1 sifaw =7 f&=m sieerd 7 wemaett F 39 3w w3 F o Rfaag gaewrd #i1
16 TS, 2024 & 30 a7 =1 7197 faam)

IeqTasht ST Fataei/=mariat, Regia st & 3¢ o, f 9 " F g, e S
areArelt fFemTaet & = 17(3) & SAqawer § 7 faag g & feeafort it st w2 %
T, ST AT F T A ST, T AT 7 2T & AT & a7 gfaeraar & srame 9
ared AT & et F foro Feferfaa fi= (3) Scarest &1 39 dag Fatawt & arr =3+
o, e o= i e 2

F. Tt g o Ao scomes/fRatas arfee 8 - gam et veaiee fefiae &,
forfires, uardt 3o &, forfaes, vt T arsef=em St &, forfaee, et e
Zrzefaaw S=dt o, forfves, uadt S arzefiew ==t &, fafves, o=
(TR wiarees forfies siw fafere 0 forfies, 7

g, iee €R Y e Iomes/ At aried - gs Tee WX are Ay Seaiaaree
() F, FITHEE #fI¥ SAgs Mee TR 2 HIH STSAFITEE oIS &, ofHee

. ST T § Scarae/[Aatas- Gt SaRER ey Hudt s siw a<iv e
Frzefaaw RS TSt waeT forffes arfae 2

TSR o < ST, F THATHT SCATEHT  qTe AITSI o LT 9¥ 3 RaAmaett & Tt
& HATHTL A STAI00, F A-AATHT AR Icarashi/Aaiasni & forg qres wrfeia &7 Fgia
o

fReraTaett & R 6(6) F e, T 7 29 srFeay, 2024 T AT ATASIAF gAaTs %
ATEAT | Hag AT & dae | [Gaag TeAHl il IT A= aah T F Toqd T 6 o0 a7
sa fram e Raas werrd F Aifes gaars | s 5= seqa By, 399 /itas =9 F =<6
R0 T A= o o ST ST 3 39 18 Togae ST, A1 Ails 8, TAT H Hl
sy TR T oM fRaag Tl # o Raag vl & v o st T SR
FOTAY |TAT e 7 A1 aer fagm 3w =m)

&t Tied shrwd (S8 =8 TaT1q A FgT 97 ) T 0T, T &9 F T oJar
forgral (SToudt) i areawrdt Rammastt, 1995 & a1l F e 9% 73 SN F1T T
AT % ST U2, AT H Hag A % o7 IeqTad it ART S Rartord Ot % ST
& T 9T T AT |, Tl A AT AT ST |eh T AT ITe 7T | FF ITeq<ret g
T SANT T e AT T T THIT FLA % (o0 TATH g |

H SENRT G T GAAT 0l ST 6l TS ¢ 3T AT FHAT T HHT T S GATIA 6 I
AT Y TS g TAT FAHTT TR 1207 faawor o forw 39 92 fEsame forar = 2

TaE 39T F TgARIT Icaraahi/Fatasnt T T&qd AT il ST 3fT T off, sraedsh a9l 72
AT T TR T3 § AT a1 Fehed foaeor & forw 39 9x farame o s 2

TTFEERTET F ATITE =T |. 01/2020 &A1 10 378 2020 % #7eq® & [eifa airs § qeeaie
AT 9 AT Raag Tl 310 Toqd d1e7 FT 9= 17 ®a 3qdsd F#AT| Faag
TN GILT T ST T & TS GAAT/SAALNT 6T ST I TA1IAT 6 T4t il TaTaaT 6
e | 7 TS AT




THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]

€.38.

STST.

T

st = adt Raeag Terhl g 3arw 1w gt qt $fiw < T g a7 39 Himy 9% e
rar 2, STef o 3 9rew ¥ gutdq g ¥ a9 S § G 919 T g

STgt |1 T RaaE 787 7 aaHE ST & S SAEaeTd GadT & 8 A T §, =T Aa9TF
AT A1 &f 8, STAAT ST | AT STT ST g, TgT TR 7 IF TART il AHGIR(T AT &
AT ITASY T2V o AT T Tohed faawor § Fawie B g

TH Thed faaeor § *** T faas T8 g1 T AT 0% & TS FAAT T9T e
fAwTaett, 1995 & fA=® 7 % qga WIfErsTy g §ifY T FEET 907aT 2l

e ST o ToIT TR T (99T T8 (&Sf98T 3¢ 1 SHE ST = 83.21 T g

|G e I KA 1 R 1 R G K

4.. ST 3 Q&SI o &Y 9¥ fA=rreia 3care (R =0 e "TRET” strar "gag qrem” | &gl 1 8),

fRrerferfera

FAHTH A 95 § A== 3c01e "er3e79% STseiaiss &, faa% arey,
BTHT, TAT-GHTT, FIST A FISTT AFIINT HI 771 IT SZTHET T3 (797
ST FITES SATIAT TG1 &, [S/GHT F97 ;FIC 100 TITH @ FH 5"

ST % &7 & 3T €7 & gerar

[AFRTENT 3017 & &7 & 399 &7 & [Fefatad sqaaiv a7 [@fE:97 # [aw

L @Ter

ii. BT

jii. FEAT-ZTHTT

v. F95T

V. BIZTT TTITIT

Vi. 79T IT FZTHIET T3 IFTH STEHFITZE [SrerahT F97 ST 100 TT0HT & FH

g

a1 e T ) L R s

STEATH STEHIFATZS (F15202) % T g% 7% & 9% geg &7 &
Gl ST G [FFHTAT TTAT & ST FTHT ITIIT 319 THIT & 3171 H 134T
7T 81 HE02 F7 G&T 13 HIT 077122 §77% 5 a8 30- 60% 502
ETAT 81 & 215202 FT IqTaT ZHATZE ST & FAIRTEE T A% JI7AT FT
STFIT F3F 347 107 81

FAHTT TT9 § da5 GTFT7 TT41 15502 T0F &1 2132797 STZHAFITEE F1 3977
FIT SIHTT F HATETT G7 712 T 97 (8237 23202 57 d71/5ezrsreT dsm02 &
FIFT 13T T TFaT 51 [THERT ST32797 ST FITEE FT AT T4 200 -
350 TTTH & ST FT FEITET HT 98% FATAT & ST 3T TN J&F & T 7%
3F ATTAF GAFIF A TRUTHETET 397 THT & [F@T ST 37 TTREIATT 7
ferT 13537 STTaT 81 3972 91531 6, 21821799 STEslFa1se & 314% 39157 7T 98%
Fufe F &F F FUFIT 337 ST1a7 51

STSeAIH STSSHFATES & WS- TS R TART i

TIRFTFT/AATF ST [ATH ST FATES % ®SIFT HIX TATRT A€ 77 [A977T #7
T8 & 1 [F [Fe2eT G397 F STE1 U2 21221797 SIEHF15S & &1 &7 51

®STET UF @I & 51 &I &7 & 2132179 STEAIFIZS & TAT 51 5T
SEHTIESE & FEATRT (32T S7aT &, T 13 2321799, BT AT FT BT AT
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FT [T §1 w213 302 7 T A JIFAF FT §1 21257 7 3T AT 7T
Gl F FFTH FTTdH GAFIF 517 & HI¢ T5 5F Hea1d Johd #zar §1 rFia+
&TT § 10% TF TI5T 1T Ggeaqol JT37 & [FI1a97 5T 3z g7 g% 81

9. 02 F1 T dT HATEE & AT giar 8, a1 (# 122799, BT ST 7
BRF ST T [T &1 647 g7 9 Jra7 4 T30 gid1 81 se3775 7
STEFTT FT TeHIRF UIHE & GT 3 F3 HIT F1 JIG1F9T F23 (A7 1T 51
ZTEATT T2 AT ST o F &7 & Fie7 & F1aT 81 21221797 STl Fa12 e
TATET $T STE27IH ST Tobhe G dr3a @9 Z99 F7F FT TTFRT To7 FT
1q12T 7% J7H 397 777 51

10.  2732179H STEHIFI1EE 1T [9THe & Gad FHHIGT T THT & AT 77 35
TTTAH GAFIF AT Jd1 T # FILT G ST FI12Td, TT1eF, FIT, T8 AT
FITET 58 FTTITINT F qadd 6% J7 FT THE (978 51 3F JTTdF TAFF
1T ITTTZT I 3F THET HIT [E7717 #1 917 (STT=9ar) 9277 #3aT &1 E1ers02
[ 51T F977 15 % &7 F T FTIIT 397 77 & #9113 TH T7a71g F SHA
F 15T 92 BT H FTINT [5G ST 7T THT TIa0F 01 % F17 T8 TIT
FSTIIFT T STTTFHAT FT FH FXAT 51
R Tt
11.  [@FRTET 37913 1 G147 T S81797, 1975 & 719 28 ST 32 & AT
FIFT 74T T TFaT 51 TEITT 28 F Sqva 37 & [T THAT FIe 28230010
g1 gretil#, J17 T8 T% TIweT &, a7 Srard 32061110 37 32061190 #
ATTHT F FTIT ST [FT ST TFAT & FT FHIAT, TIAT 7 TM1FT a7
TFIFIAF & ST TAHTT T % &7 T2 JTETFT 751 517
T ST 7 & | fheedi i §3aT AT TATSH i Ferse U2 saria T qgfa &7 Teqra @n
o
e STare & & sfiT fiEiuA ugfa w Raag vemrt & fafss feafomt s g2 ofh s7 @
4T 2 o forT 3 S 2024 FT UF S5 swATiorg v w21 e Seare ¥ & s fefiue gy w
Hae aag Tl | v fevaforat Aeferfea 8
T.1. 97 RRaag Tl g &y e sy
777 Raag Tearl F fe=md = Icare =i a6 a&q & &7 & g9g # Fettea sqag Fu e
Tz A STeatFTEe (ETer02) F fafer I ofiw wared it wifas siw Tramtas fEreraars,
SYANT, T RLT0T ¥ ITTEA AR § T o FHIL0T (HoTer TAAT AT F2 o o = &
U A oA Hgcd Ul gl STATET THhAT SI¥ Toheee 17 AT o STeTe 9 G Iu avf e
TATEH-Ahe (T-UH), TITA-A0he (NT-UH), 3fT Tea-F1015E (A-HY) F2 Baag Terhmt
FT T&qTrad fohT 77 8l
202 FT eI =01 § WIS 3: T2 3T UATeH| FI2d | ATF FHivoae dT aaiad
foREee STTell o 10 I STTAAT GAHI, (e TETAT [EATAT SAI¥ aga< ST giav gl
UATEH § FH ATqdF TAH %, HH [CITAT 37T FH FAT9IH, AT Foheee 9v=4T1 gIdT g1 T 3w
I SAA-3TERT TN T [T /T TATIAT FLd Bl
ZTAT202 FT ITATEA FARNSE AT Fohe AW & AT §, ST Z6F 0T 3T IT FT Agea 01 &9 &
TATTT AT gl FATSE TRAT IF-LEAT AT 21e202 FT ITHTET FAT g ST A SHATSA 3T
FATEIHAT o ToIT U2 ST FHITEH SE IF-[OrET ATl ATTARI 6 (7T SUIE g, AR A ATew
HEIT 8| AThe TTHAT FF-S[EAT AT 2Tz 02 FT ITITET FedT &, ST RIS, TAT e 3 TaE §
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T A1AT argetaan e yreae forfies gy amaw T T ) e <9r § S At oAty § q9a
AT & THATS ICTEH 8| TG AT 6 il ST T4 IATEH el 2l
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17. TSt F Tag ATHTHT AT STATT el FhAT 8 3 T Hag 397 F Hag qmT=l s a7 Faias
TETAT A5l gl NS | SUee TAAT & IqT AAAT g [ STAZH] o ST 0l AT H AEATT IcATET Fl
100% fREAT FATET 5| 36 YHTY, sfaad 9 [HaAmaet’ & Faw 5(3) F A6 e & qT9aet &l 420
FIAT | A, TR SATAZHI/ATRTHRATSAL I qT T SN T g THh ATTTTh, ATAGH T
I 2

S| G R
T.1 Sl S P 1 G AU R AR N G R
18. TAHIAT % Hag § o177 [Zaag T gy Mateted g o 70 2:

i E SRR A areaadt FaETat & Faw 7 3w 9 fREaw, 2013 F =™ =4 1/2013 37
7 fadaT, 2018 T =TI AT 10/2018 T Ie o Fd U AATeH TA1 T T AT AT
21 ATHRT T ST T AT T I T0T T2 Fd § et W27 8 3% Tohed
o et At i1 QT 981 Far 8

i o 7 7 =g aferafera g o o= & et & o U st=eg wr A& & v T
AR T SRR T 24T ST AR =¥ 2T (9 747 7 Tt Sgar I7 qrefeh
ST 1 TG F3A § [ahet 21 g AN Saeft STt Sii¥ &t Fehaehl aigd Ao
MRS T T A7 I qLE & U [T AT § AT ATEq 1A SAhS| % ao(1q EAH | (37 M7 8,
e Raas verl & for [Eoor 3T 3T THTET &7 § 39< <7 T69d g1 47 2

jii. ekt 7T, Tt go, ST ST Y qF A (Tetersdn), afd dga fea (Tasrsdt), siT
TAGTE AT ¥ W@ 2T &g AT 1 Y& Al 6T T0 & IT WOy ®9Iia< | I8 &9 &
EECAEIUR ]

iv.  FTreERT T a7 VI (AR Saeft STTaRr<) ®, 53 SR 7 J1ET &6 TS A= dqr & o
siifere wa Fe ® et T2a gu ST 7 O avg & 1 fRar g1 At § gafia
ATATF AT EATAL § ATHHA Tl gl

V.  HY ST A T "ehaeht, S Searas |/, ekt sriea, sere v e, ¢ e,
AT ST da et s =i fEawor & a § 997d &9 § TEERRT T2 Tgi Heh AT
AT 10/2018 | g Srasawarali 7 AT qal (4647 &l

Vi. ST MOAEAT | T [RaaE T Fl ST TET % AT T AR A 8 a1=d 78
ST 21 ACfed e R gy e amw e wiftst & aa & ame
AT AT 7 Tg HIAT [ ATHid AT % TGl T SO A7 QT qredre
fawTae & qga [Afes TifesrT &1 Yo Af9FwRl & Faiaad § T g

.2 W IR g7 fHT 10 gy

19. TAIAT % g § F SN FIT MHrerad srere fhu v &

i EY SRR H A AT A7 3 JT AT SUFRH (FUHTHUS 3T SEd0d) 37 UH
ST 9T (FTE )| FUATAUS FARTSES THAT GIT HaA €1 IS AT IcATaT Fdl 8,
AT Fae TATEH U FT IcATE HLAT g, 3 ST AT IS FT IATEA FaT gl T
AT & I T3 AT TATCH U< I ARG AT {6l HIAd 7 FThT T 2

i. A AHST F THSHLT F IATE 1 39 U< 0l AR AT A e § 7ag A aadt &
TSThT o ITATE ol Fd &, [T = AN o Fraeqelf fZal &1 THar qgo 99T &l
T, AT AT Tahl A STt Haaasiier SATITRE AT g, 3T THH Tohed F A SAN
Fr afceaeft forfa o Fameres T9ma 72 m

1 (2011) 2 SCC 258.
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V.

g.3

T AR FTT T AT ST 36 ar § 13 Mo 319 &9 3 7977 2 % o7 & 5947
TgT @ (3137 S+ Tagrssies ¥ aaTd & Gafad Frea<ET o= S qrHe § TriaRTy
aRuTdY ¥ qqET §, Tl G U F FEr F w7 H 3 (A9) STEE oA, Ty F qeq
TN F AT o (AT qoo i Treremsr S faawor e a8t o ofiw =& M= aarar )
v ATt § AT =9 e &7 qre BT T 91 S T gL aen, §eiR9m, #RaT RIS
AT GTEIS3 F IqT AT AFT F [T BT a7 71 HAF gagrssIES (7)) F AAT §
TIAT GIaTIRIE T ST, HI7 T4 @ G T FTifaer (R & wive srveise gifdaT
Rfwrse 2o & JIATat % a9 & TeaRiE F17 R A7 G905 F T F 9T T5T @
RFtfaa wrfees 1afaT aefiat % srarat @ gafaa greTiE =
= ATATRR, FF STALETATSH T Herg FATAAT, AITETHT F ATH, FARIT F sH1L AT TA TR
Y T FaY Whe Jal o0 81 T sty AT Rt S sitfzrer & o g arar G e
2l
THAT =S¥ [T fasht aearerst Tehe Tgi 7T 0 81 Stafeh gearast & A1 21 99 g,
TEQT IEATASIT 0T AT HT GATHT Al (AT AT 2

ENE AR S )

20. 9% 6(7) & A FTtey 7 fafes Raas TeErl grer <F T 9T F7 T S a9 5

a9 TAFR & ITTee FIATI

21. AT & AOAAAT & Hag § HEAmEet & Faw 7 # [fetted @ €

“TIFHFIT FAT: (1) ({797 6 & 3TETA1 (2), (3) F< (7), 1777 12 % F91797 (2), 1797 15 %
FTIATH (4) FT [F97 17 F FT397 (4) & Faiaz [#€1 17 # g1d 5T 41 577 1 T1797
79 5 & 391799 (1) & ST I FAZAT F FIGAT T [FHT TTHTT ZIT TTTH1T STETT TT
[RTZE Frfe#1¢T T Jeqa (71 577 G747 F da¢ F (7132 F9FRT 3q%1 T9117a7 & 778
EI7 7T 3 GFAT FI TITA1T AT ST Ul GFAT 77 J17 TFIT & T JIAFIT % (&7 (3]
T TeTFIT FT AT [Fd1T G797 FT 2T 757 #2771

(2) [RTZZ FIEHRT TITA1T ST9HRT 97 TF47 TeqT FX7 a7 THFHIIT T FTH 1971
FITET JEqT FI7 & [T Fg TFad 5 AT T17 U] AT TeqT FI7 FT7 (367 TeTFT FT TT F
FT AT FT T 771 51 THAT & AT d5 THHIT [712Z JIEAFRT F1 38 1T % FIT 0T
AT FEGT FRT [ TIRTIT 73T TH9T 71 757 51

(3) 37 377 (2) 7 31 a17 F 517 g0 1 717 [R132 g1fa# 77 29 ar7 & aq@ § f# 7ra+1aar
FT SRS STATTITF & IT TFFT &7 FTAT IT T TFAT FT ATG9T17% 7g1 FIAT FI5AT & IT IqF]
HTHT & F I7 GIRI9T &F H FF2T 751 FAT T84T & a1 g UA1 G777 T 977 751 @ aFd
g

2

3
4

5

14/6/2014-DGAD (https://www.dgtr.gov.in/anti-dumping-cases/phthalic-anhydride-originating-
or-exported-russia-and-japan).

6/16/2020-DGTR (https://www.dgtr.gov.in/anti-dumping-cases/anti-dumping-investigation-
concerning-imports-phthalic-anhydride-pan-originating).

14/14/2014-DGAD (https://www.dgtr.gov.in/anti-dumping-cases/glazed-unglazed-porcelain-
vitrified-tiles-polished-or-unpolished-finish-less-3).

6/54/2020-DGTR (https://www.dgtr.gov.in/anti-dumping-cases/anti-dumping-investigation-
concerning-imports-plastic-processing-machines


https://www.dgtr.gov.in/anti-dumping-cases/phthalic-anhydride-originating-or-exported-russia-and-japan
https://www.dgtr.gov.in/anti-dumping-cases/phthalic-anhydride-originating-or-exported-russia-and-japan
https://www.dgtr.gov.in/anti-dumping-cases/anti-dumping-investigation-concerning-imports-phthalic-anhydride-pan-originating
https://www.dgtr.gov.in/anti-dumping-cases/anti-dumping-investigation-concerning-imports-phthalic-anhydride-pan-originating
https://www.dgtr.gov.in/anti-dumping-cases/glazed-unglazed-porcelain-vitrified-tiles-polished-or-unpolished-finish-less-3
https://www.dgtr.gov.in/anti-dumping-cases/glazed-unglazed-porcelain-vitrified-tiles-polished-or-unpolished-finish-less-3
https://www.dgtr.gov.in/anti-dumping-cases/anti-dumping-investigation-concerning-imports-plastic-processing-machines
https://www.dgtr.gov.in/anti-dumping-cases/anti-dumping-investigation-concerning-imports-plastic-processing-machines
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22.

23.

24.

25.

26.

27.

28.

RaaE T g7 MO e 92 &1 T GAAT 60 ST 39 a1 60 TATHar & g § & T8 o)
TR AT ¢ o FI9d aT9eet & dae § °9¥e SART F Irdl il TR a1 T 81 Sats qr=w
TeeT ATIET Tahe Agl o0 U 2| 3T TRl B3 SSRT FIT A0 ST 9T &F 75 G347 | T4
£l

Y B I ITIAFRTEY, ST dT Araedsh o7, MUar & ITE0 f1 TR F7d § 3T 39 qaqT1 &
T AT JTET AT & T o7 a0 Tl &1 TFhe Agl 6 T2 g1 i A7 THa gaT a1 e
T AAT I ATl TAHTT 1 Ag Haer A ww or & F M e 9% /@ =94 & A
SO AT 3| AT 7 AT F1e F:3d g (6 a9 Baag T 7 et AT Faelf dagashie
AT T AT B9 7 Z747 6T 21

7. faceft STaTesi 1 TR
9 F Hag AT 6 T2T TeIT § ITATEHT A [AATART T TATIAT FT I TEGT AT 1 ITATERT ST
fAatasi it a5t 9=4T & T@d g, TEwRt F Faq 17(3) & TEgEl & FIa aqq| SE |
THATHLOT T HEIT o 7 (0 T SR & J9eT I ST 6 I 6 LT T, FAT-3AT
T /T (Rgieor & foro et 9 a9t 1 ==7 T@m
i ToEt 9 F R s/t e 2- 2 Rfere teates fefae duet
forfies, wedt qu st forfies, vedt et areefaay Sewdt due forfies, et
fafera= (gireiT) Fiare forfies siw faferm= g2 forfaes, 791
i Mee TR ag e Imes/Aaids- d9gs Tee T Sz gy STEalaEe (F9E) 7,
ferfHee ST Mgs Tioe T SRS HaH STSHAFIISE feW &, forfHee ot gl
ii AT " o 3eares/Aatas- At Srarer ey #, fofies siv aiv e
STz aw RS Swrarst &, e orfae g
TR F faAT 29.08.2024 FT SHA % ATAW § AHT Faag TRl I THAT THIA 3T R0
S % forT AT quEt F 9 § giea B s ga foafter gift Raag vt g 9§t 18
foroqfor it afeswr gT = it T2 S Matasi/Scarasi & dTaw T5A1 91 &l ATag=-T qeT
H1.¥.-06/03/2024 3T 7 saeav, 2024 F wredw ¥ giwa BHar @ wiawr 7 Baag aew w
g It g BT 1 =9 STaTaehl & AT-979 39 Hag AT Hl SToRT ST T AT & [eTeieor
= forw o= e T 2

TR § Raas wewnd & froafte awta ff Raag wawnt gwn B U gy g8 §

RemEr 2l

.1 =7 fRaag TerTt g e T sy

= Tag H 97T Faag Terel g S iy Tt R o

9.2 W AT g 60 1 sy

T ST T Aefered srere & o &

i.  Raas TAER i = F ATE 21 IR J TATAAT o 3L A TR0 g, ST ST
Rt £ srqafa 37 % forw srfers we 2)

i. T TAFR G AT T FH AT FT @A g0, Tg €T g o 3T 3T TIhred i< fHaia
T, ITATE TTHRTES i THT Tty a1 o gad § areg # it &1 vfafafacs 7281 w2 81

iii.  faeTa ®, =T Scarae, S St srater § Ao [FEta 9 W@, AR €9 H w9 gh
e o aTe, ARA 1 A | agd SATaT 98 T

iv.  THATHRI | AT ATEE ATSHRAH A1 HAAI] ¥ A=A FAT &
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F. ARG 6 ¥ R arsed & A8 |/, T T g9 ' & FaaAr 97 GE 6w i
T o o o Faet Y T F s g teed & are off fiF FufEat F oo
THAT AR FLTH | TR HT 4T
g, FATST 7 | € U9 & AT |, FA 6 10T G (THATHHTATTH) T 6L 1
¥ fRor et % forw srfRmra &7 & qreq Aot il w27 & 9w #2 f3r, s=ts
Tgol A Tl O Rua SRt Rt 'uE g9 § Rt w7 @ o
T STARET 1 F At FUAE B qATEeTE w9 § i’  ar g1 WA 8 & Flest
T WIeaed & A |, e 50 Fufaat & & Faer 21 Fufaat & e g
AT T STr= i fRrgtor B s, e o s FfEe 9w f g e o)
v.  TAogE ST 9 WATEe ! ST ThaT aTiaet hedT SAhTd qTed AT (T Hie & AT qal ar
THATI
4.3, TITeEnr 5T =
29. Raqag qersei it fecafory & aefterr e & ar, Aaiq srwet &1 F=Emreie 3cre & 3omed &
FAel i | Frateda G om st srafyr % e e J 9 # [t e F qew a2 vihed
& AT 9T, A (3) ITATEHT il 376 TG (MATADI/ICATEHI 6 FT qTeed IS 6 (HL T & [T A7
TAT AT| T 3 AT IATEHI/FATAF THGT 7 SATH AATH % I AT 49% Hatd & Tnrere ==,
Sas & v ST 7 afafafaesmes 3T a9 T o, a7 qred "qrieie et w3 & o
THAT ITATEHT 9 Fa= T g ST =19 .30, & S2-A9AT6hd qgd N ScaTashl/[Aaiasl  fow areq
AT 3T o e g2 fHeitia B soem)
8 g g, At fua sl area afoia w1 e snisraen Sagr A
8.1 9 fRaag veari g e T sy
30. AT H&, (RaTa HIAd ¥ qTed 77 & qae | 77 faag verr 1 Faftea sy o e
i A ¥ AT rf=maed T o AT F AT 9T N ST.I07. T ST ST aeT F7 T f3m
ST AR TN =1 % SATIRH TATAR FT A =8 15(F)(ii) Ft srafer 11 fawaw, 2016 Fr q6478
I
i 11 f3HaT, 2016 F aT=, qreAret Efaawi & S FaTas ScTahl & o 39 =9 godl
ST ARTAT 7 FISHT T 7T YT 9T G G it TATIAT 6l ATATT < AT g
LT A1 &l Thel Bl
il ATET F U A= ATAGEAT T T STTNT F4eh FI .37, F IqTEl o g
et ST H ATHTT ToF il T[0T FA & [oI0 SeeE el THATT o dgd e FIAT AL
Tel gl Fd GIT il Ts UHT Fle ot FaTs STUEr & siqoga VI & Faiead gaefl #:37
FT ATATAT F FEITT ZT|
iv  STATTEr 397 T o1 AT 407 & T § qR] Tgl aIdl g, Al gl A .30, &/l F7Fa7
#z gFeT HETd, TETErr § 19 o AT FATATL 6T g7 15 3 F 4. T7. g
FT TE SHT-Hreeds uT fietiT [ T FATe 3 e ST e F w9 # "} Jrar
21 AT 7
V. ST S AT S e H A o6 TR TATE o AT I-aTS Ao ae T & w9 H
Tl THT ST AT, THAT L Seearalr Tdieny e 7 "SHI-wreeaa" | ¥ #r o
FHTAFT ST JIT &5 F T STA.IT07. F G A9 qarad (gaefts qwsAtd #§ =4 & Seegdta

6 Qjﬁ'ﬁﬁ'& ATART (2024). 7 FTH, 2024 FT ST FIITTIT [F1FTTT (37 2024/804 (TTNT T #1
FXHTRT TIAHT TT 63,1,25).

7 "=A frH@hlgzquch ATl STAT T | ST " /357 =797 TH1&7 16, 9. 4 (FHa< 2017):

750-752.

8 "WTXd | T FTao &g % IS qTeALredT Traiae THieT & ART § gfoms eiw Awae 200223, 60T Toreew, @< 80, 9. 131, 79

56292-56295, FRTAATY, [ATE 9 2024.
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H T FA % 15 T 18 I-ATSATT STAGeAT il R T FATH F 91 7 off Ieorg Fhar
oT|
|2 S SENT g Ry T e
31. T o, RaTd FHa T qTe AT & Hae § J9e] SN T (MH o iad Sqre 0 0 &
i AT AT TF AT-ATATE AATTEIT ATAT T AT SATAT AT ST = ST7.7T07. F
ITATE T /FATART % AT | ATHTT ToF T Heior, qreaardr Faamast & aqas 1 % 977 8
(2) 3% 8(3) AT TS UXT-7 F AAHATX FFaT T AR Irea<reft fAeamaet % g 1 %
93T 8 % STHTE, Fg HHT SITAT g o AT SAA.I0T, | Halg ATHEI & IcATEH I-ATSATT
seeraedT it ot § T=Te % T8 g1 Tafey, qrearey Mawmeas & aqag 1 F 9 7 %
ATHTT AT STA.IT0T. | Hag HIHAE! 6 HTAT o T STTH aETaT 34T 2
i e FT AT 15 (), 15(F)(ii) FT Iraen fGHaw 2016 I Tseqd e § == ST
& STTSETH % 978 15 9T § AT g TAT g1 T, dq=ag 15(F)(i), ST =T S99, % forw
IT-ATSTE STAHAET T ATV T&TH FAT &, AT | AN g1 AU, Teh I AT
HIS[E & T et = o ol =11 SI.3T07. U AT-aTS1e AATae T aTam 397 g
i TR AT o & Heir o for st | o 937 1-6 T aHT O F1 AT IR
=T FATAT I8 g F3 o ST Anrar o fima gaet gEar v g & s amre 4o
ST qTed Ao e BT ST T ghl Ifs ITETAT At Haa1 g 2901 G497 Tal
& T ST AT ST AT Harelt TAAT AT TIATAT ST T T 8, AT AT TR T ared
AT o &9 I TEATHIT HT a0
iv  fAIwTEet % srae | % 9RUTE 1 &/ 6 = ST F AT 6 o AT 4o & afiewed &
o AT T 31 &, T I o6 &S Scaraa/[Aaias 9aTe q1e7 % 91 I8 Jal [e@rdl g 4
T AT AHHAET 0l RATAAT o Tgd FIH FT 1@T | TROTHETRT, T 9.9, % o
HTHTT God [HaATEet & Tqad | & 927 7 % Jqa [eiia &ar s )
|3 Wi g S
32. T<T 9F(1)(T)  T&d, Tt I F Faer & AT Jo FT qread &

() =T97T #1 G T79T 7 THIT TeG #1 qA91T 197 I a8 37 1797 (6) # Tg7
FATT T [FIFT F FFIR FITRLRT [@Fa7a® 97 97 67 7 G797 # [0 @797 &7,
FIar

(i) 57 [AFfas o 97 87 F 3G T F FTIIX 1 ATHIT T1397T 7 THIT T8 #1715
[AFT T 5% &1 Sr9aT 5T [397a% @97 7 &7 #1 JI97< [F97 #1 097 579747 397 737
FTSTTT & 9 [F%1 FTAT & F720 UHT 3% #1 397 =T 7 g1 a4l 51 al arir
qo7 [AwIATEa % & FE T -

(%)  GHIT JeG #1 T417 JIAA19% F19T T IGHT [F71T FT-47137 (6) # ST 717 TT [7997T &
HTETT [AFTaa 9T IT &7 & 77 341 3T diee o & 1337 7147 81 s79ar

(@) TTETRT- (6) F STT TATT TT [FTHT F FFATE TATIALTIRT TATAI7F, (@71 ST ATHTT TIT TF ATH
8T STHT Flg & A7 IH a7 &9 H I Feq $1 IcTH T,

FOIT Tla I Fe€q T ATT ITH T 397 & [ [37 97 & (337 797 & 517 787 FF T
FT [T & 39 & ZIHT FaeT FITTTATT (37T AT § AT VAT T8 7 IT1RT 77T &5 39T
7 7T 51T &, a7 [F97T # 297 F 1% a9 #1797 81 &, TJ&T AT T F7 77T
SEH F77 &9 H ITFH 17T F 74 7 1397 ST1T771
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33. AT 7 Hag 29T % AT AT/ HATART 6 ATT-ATT ST LS4 TIATATETT T TTAAT TS
3T 32 fReifa aua =T & fiae sifesrT g Rgiia go ofiw 9% & =41 a7 & q4d1g &7
STTereRT< 1 Aeferiad MaTashi/ScaTashl | ST & 3% ITd gu:

i. g At veatee gt &, forfaes

i. e 9, e

jii. TS T STTATAT ST &, TelfHee

iv. Tordl e argefiaw dewdl &, ferfiee

v.  uerdt S arefaaw see #F, e

vi. fafer= (g wiaree orfbes

Vii.  AFEE TIeT T T AIH STEsEEe () &, forffes

viii.  AES MeT TR T2 AIH STSAFATLS oie T 4, ofHes

ix. FfeT a=genT g6 gats &, e

x. Rfaq famgesn qu &, frfdee

Xi. T (FNTHAT) FOAT forfiee

xii. AR SEAFEE g #, e

Xiii. SN RERTE ereeAaw REmES Zhmais #, forffee

xiv. TTRT g0 A AT argefRad et &, forfdes

xv. OTAT O e T 4, ferfies

xvi. ST 0 =g AT i ey RS Saade &, foafies
xvii. SRTRT O ST FATRTH Y erzeRam ehist &, forfiee
xviii. TSRl fei erzeAam Teden Fu+t fofies (TF T Faer)
Xix. FATET SATETEA argetaan &, forfies

XX. T ATAT HHGA &, fefHee

Xxi. SFAgE AT e+ et &, forfaes

xxii. QERT TRMEE 9 &, forfhes

XXiii. ¥ AT STee=aq AN &, fofies

xxiv. ST FiFET i Fodt forfies

xxv. [TET PR ereeAaw sresiadrse Fu-l fofies

XXVi. WWWWW%

XXVii. ST mdl‘:—'{dl"MH ‘:—'QS(';,I °h“|"|| |c4|4-|¢s

34. It 7 Mferfad o= aqEl 1 7aqar forar g, e gafad s i Icmes are &

i UEt g e Fefertaa Soamas/Aatas o g- g o= veaiee i« #,
ferfaes, verdlt qu &, forfwes, vt i arefaaw Sewdt &, [t uadt Rgem
arzcfaw SeET &, forfies, uardY ST ergefqem gewd &, forfaes, faferwa (gimwim)
Fareee frfies i e 0 forffes, T4

i T R AE e Icmed/ At Tt §- gs Tiee WX arE Ay Seeiaaree
(@Tz) F, forfies ofiw smgs Mies wr arzefAaw steersrss e &, fafies)

i AT agE o SoaTesE/AataE arted §- AT SEhgTe arseaay &, e oiw aei
S erseiaw REmES eamist &, ’iEes|

35. Hag 29T & qHT IeaTaai/Aatast & o amT= o7 o Fata fima Ferar [aita 6T gl

.31 T

36. TELETEAT § HA o ATHH TATAR % T =g 15 ¥ Foforad ymaem= &
“STUETET 1994 FT s=ei= VI, 3R T =TI el I8 F1%, 1994 (“qTea<rdt #3") &
AT=eE VI & FETadT Fael F7 3T THEUH Fl< U Seedelall 926 § =9 & g & arar
Fr gferaar i wFEaredl #§ Ay g s Feferfed ot §:-
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“(F) S1TIET 1994 F ST -VI ST TIEARIE] FIT F TET FHIAT JATCHFAT T (AT 77 7,

HATITT FI ATAT TZETH TG IT TT STTFATET FEIIT & [T F17 #T #1971 93T TTTaT #F7
FTINT FXT STTGT I TZIT FT FTINT F90, ST [FETeA1aad [FF87 & STenT 97 53q #1471 97
F19 F Tl % GT9 &A1 & JaT #37 T ST 787 &-

(i) If2 FTT=ETENT FUTaF GrE-ATF Tg [R@T TFT & [F TGHIT IHIT FT ITIGT FIF a7
FEIT H 3 ITTI= & [FIAHIT ,FCTIaT FT 1371 3 T9E H FIAT JF7TeT 31 [Rqfaar
TgdT & @1 [Agfa #XT T S5eg2 15 R o #1 AATAT FT €T #T F it
FEIT & [T F17 & FFT STTaT TTTAT FT ITIIT 79071

(ii) SATTF SIS AT IT TZIG FT FTTIT FT qFal § A5 919 § G F1Fal TIar
AT % TTT T SFITAT T SATETRT 781 & , 17 TIa7rE17 IHIRT ATH-TTF T8 75T
f=|T @& & # 39 Fc9rs & @177 , 37015 37 [@#1 # das7 § aroe qo=aeaqr #1
FRITaIT FHIT 3T T FTIRT FX7 F7 FEIT 51

(@) TadTg qg=id % 937 ), TV F Faitad FrEangar & aqeaw 14(F), 14(7), 14(7)
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MINISTRY OF COMMERCE AND INDUSTRY
(Department of Commerce)
(Directorate General of Trade Remedies)

FINAL FINDINGS
New Delhi, the12™" February, 2025
Case No. AD (O1)-03/2024

Subject: Final findings in the anti-dumping investigation concerning imports of “Titanium dioxide”
originating in or exported from China PR.

F. No. 6/03/2024 -DGTR.— Having regard to the Customs Tariff Act, 1975 as amended from
time to time (hereafter also referred to as the “Act”) and the Customs Tariff (Identification, Assessment and
Collection of Anti-dumping Duty on Dumped Articles and for Determination of Injury) Rules, 1995
thereof, as amended from time to time (hereafter also referred to as the “Rules”).

A. BACKGROUND OF THE CASE

Whereas, Kerala Minerals and Metals Ltd., Travancore Titanium Products Ltd., and V'V Titanium Pigments
Pvt. Ltd. (hereinafter referred to as the “applicants” or the “domestic industry” or the “DI”) have filed an
application before the Designated Authority (hereinafter referred to as the “Authority”), on behalf of the
domestic industry, in accordance with the Act and the Rules for initiation of an anti-dumping investigation
concerning imports of “Titanium Dioxide” (hereinafter referred to as the “subject goods” or “product under
consideration” or the “PUC”) originating in or exported from China PR (hereinafter referred to as the
“subject country”) and has requested for imposition of anti-dumping duty.

And whereas, the Authority, on the basis of sufficient prima-facie evidence submitted by the applicants,
issued a public notice vide notification no. 6/03/2024-DGTR dated 28" March 2024, published in the Part-I
Section-l of Gazette of India, Extraordinary, initiating the anti-dumping investigation in accordance with
Section 9A of the Customs Tariff Act read with Rule 5 of the Rules to determine the existence, degree and
effect of the alleged dumping of the subject goods, originating in or exported from the said subject country,
and to recommend the amount of anti-dumping duty, which if levied, would be adequate to remove the
alleged injury to the domestic industry.

B. PROCEDURE
The procedure described herein below has been followed with regard to the investigation:

a. The Authority notified the embassy of the subject country in India about the receipt of the present
application before proceeding to initiate the investigation in accordance with Rule 5(5) of the
Rules.

b. The Authority issued a notification dated 28" March 2024, published in Part-l Section-1 of Gazette
of India, Extraordinary, initiating an investigation concerning the imports of the subject goods
from the subject country.

c. Inaccordance with Rule 6(2), the Authority sent a copy of the initiation notification to the embassy
of the subject country in India and known producers and exporters from the subject country, the
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known importers/users of the subject goods and other interested parties, as per the information
provided by the applicants. The interested parties were requested to provide relevant
information in the form and manner prescribed in the initiation notification and to make their
submissions known in writing within the time limit prescribed by the initiation notification.

d. The Authority also provided a copy of the non-confidential version of the application to the known
producers/exporters and to the embassy of the subject country in India, in accordance with Rule
6(3) of the Rules. A copy of the non-confidential version of the application was circulated to the
other interested parties.

e. The embassy of the subject country in India was also requested to advise the producers / exporters
in their country to respond to the questionnaire within the prescribed time limit. A copy of the
letter and questionnaire sent to the producers / exporters was also sent to them along with the
names and addresses of the known producers/exporters from the subject country.

f.  The interested parties were granted an opportunity to present their comments on the scope of the
PUC and propose product control numbers (PCNs), if required, within a period of 15 days from
the date of the circulation of the non-confidential application.

g. The interested parties were granted an opportunity to present their comments on the issues of
confidentiality claimed by the domestic industry within 7 days of the circulation of the non-
confidential version of the document filed before the Authority.

h.  The Authority also issued an economic interest questionnaire (hereafter referred to as ‘EIQ’) to the
interested parties seeking inputs on the economic impact of the proposed duties.

i.  The Authority sent questionnaires to the following known producers/ exporters in the subject
country calling for necessary information in accordance with Rule 6(4) of the Rules.

i.  Lomon Billions Group (China)
ii.  CNNC Hua Yuan Titanium Dioxide Co. Ltd (China)
iii.  Shandong Doguide Group Co. Ltd (China)
iv.  Jinan Yuxing Chemical Co. Ltd (China)
v.  Shandong Dawn Group Co. Ltd (China)
vi.  Jilin GPRO Titanium Industry Co. Ltd (China)
vii.  Ningbo Xinfu Titanium Dioxide Co. Ltd (China)
viii. ~ Pangang Group Titanium Resources Co. Ltd (China)
iX.  Anhui Annada Titanium Industry Co. Ltd (China)
X.  Panzhihua Dongfang Titanium Industry Co. Ltd (China)
xi.  Jiangxi Tikon Titanium Co. Ltd (China)
xii.  Guangxi Jinmao Titanium Co. Ltd (China)
xiii. ~ Shanghai Yuejiang Titanium Chemical Manufacturer Co. Ltd (China)
xiv.  Jiangsu GPRO Group (China)
xv.  Shandong Jinhai (Lubei) (China)
xvi.  China National Blue Star Group Co. (China)
xvii.  Panzhihua Taihai (China)
xviii.  Anhui Annada Titanium Industry Co. Ltd (China)
xiX.  Panzhihua Haifengxin Chem. Co. Ltd (China)
xX.  Cangwu Shunfeng Titanium Dioxide Co. Ltd (China)
xxi.  Chemours Chenguang (China)
xxii.  Jiangxi Tikon Titanium Co. Ltd (China)
xxiii.  Guangxi Jinmao (China)
xxiv.  Guang Dong Hui Yun Titanium Industry (China)
xxv.  Jiangsu Taibai Group Co. Ltd (China)
xxvi.  Tianyuan Group (China)
xxvii.  Yunnan Dahutong (China)
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xxviii. ~ Panzhihua Xingzhong (China)

j- In response to the above notification, the following producers/exporters of the product under
consideration from subject country have registered as an interested party.

i. Henan Billions Advanced Material Co., Ltd.
ii. Lb Group Co., Ltd.
iii. Lb Lufeng Titanium Industry Co., Ltd.
iv. Lb Sichuan Titanium Industry Co., Ltd
v. Lb Xiangyang Titanium Industry Co., Ltd
vi. Billions (Hong Kong) Corporation Limited
vii. Anhui Gold Star Titanium Dioxide (Group) Co., Ltd.
viii. Anhui Gold Star Titanium Dioxide Trading Co., Ltd.
iX. Yibin Tianyuan Haifeng Hetai Co., Ltd
X. Yibin Tianyuan Group Co., Ltd
xi. Efon (Hongkong) Company Limited
xii. Shandong Xianghai Titanium Co., Ltd.
xiii. Shandong Jinhai Titanium Resources Technology Co., Ltd.
xiv. Chongging Titanium Industry Co., Ltd. of Pangang Group
xv. Pangang Group Titanium Industry Co., Ltd.
xvi. Pangang Group Chengdu Vanadium & Titanium Resources Development Co., Ltd.
xvii. Pangang Group Chongging Vanadium & Titanium Technology Co., Ltd.
xviii. Jiangxi Tikon Titanium Products Co Ltd ( A Tronox Company)
xiX. Kunming Donghao Titanium Co., Ltd.
xX. Inter-China Chemical Co., Ltd.
xxi. Anhui Annada Titanium Industry Co., Ltd.
xxii. Shandong Doguide Group Co., Ltd.
xxiii. Qianjiang Fangyuan Titanium Industry Co., Ltd.
xxiv. Jinan Yuxing Chemical Co., Ltd.
xxv. Ningbo Xinfu Titanium Dioxide Co., Ltd.
xxvi. Ningbo Xinfu Chemical Marketing Co., Ltd.
xxvii. Shandong Dawn Titanium Industry Co. Ltd.

k. In response to the initiation notification of the subject investigation, following producers/exporters
from the subject country have responded by filing questionnaire response:
i. Henan Billions Advanced Material Co., Ltd.
ii. Lb Group Co., Ltd.
iii. Lb Lufeng Titanium Industry Co., Ltd.
iv. Lb Sichuan Titanium Industry Co., Ltd
v. Lb Xiangyang Titanium Industry Co., Ltd
vi. Billions (Hong Kong) Corporation Limited
vii. Anhui Gold Star Titanium Dioxide (Group) Co., Ltd.
viii. Anhui Gold Star Titanium Dioxide Trading Co., Ltd.
iX. Yibin Tianyuan Haifeng Hetai Co., Ltd
X. Yibin Tianyuan Group Co., Ltd
xi. Efon (Hongkong) Company Limited
xii. Shandong Xianghai Titanium Co., Ltd.
xiii. Shandong Jinhai Titanium Resources Technology Co., Ltd.
xiv. Chongging Titanium Industry Co., Ltd. of Pangang Group
xv. Pangang Group Titanium Industry Co., Ltd.
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m. The fol

i.

ii.

iii.

iv.

V.

Vi.

vii.

viii.

iX.

n. The fol

Pangang Group Chengdu Vanadium & Titanium Resources Development Co., Ltd.
Pangang Group Chongging Vanadium & Titanium Technology Co., Ltd.
Jiangxi Tikon Titanium Products Co Ltd ( A Tronox Company)
Kunming Donghao Titanium Co., Ltd.

Inter-China Chemical Co., Ltd.

Anhui Annada Titanium Industry Co., Ltd.

Shandong Doguide Group Co., Ltd.

Qianjiang Fangyuan Titanium Industry Co., Ltd.

Jinan Yuxing Chemical Co., Ltd.

Ningbo Xinfu Titanium Dioxide Co., Ltd.

Ningbo Xinfu Chemical Marketing Co., Ltd.

Shandong Dawn Titanium Industry Co. Ltd.

The Authority sent questionnaire to the following known importers / users of the subject goods in

a calling for necessary information in accordance with Rule 6(4) of the Rules.
Asian Paints India Ltd

JCT Limited

Berger Paints Ltd

Schulman Plastics India Ltd
Berger Becker Coatings Pvt Ltd
Hanson Paints

Kansai Nerolac Paints Ltd
Kamdhenu Paints

Akzo Nobel

UFlex Limited

Jotun India Pvt Ltd

Apollo Piping Systems

Indigo Paints

Yansefu Inks and Coatings Pvt Ltd
Clariant Chemicals

Mundra Masterbatches

SCJ Plastics

Paramount Powders

Aashirvaad Pipes

Bhavin Industries

Hi-Tech Inks Pvt Ltd

lowing importer/user have registered themselves as interested parties:
Kemco Corporation

Sandeep Organics Pvt. Ltd.

Soltex Petroproducts Ltd

Shri Ambica Polyfill

Merit Polymers Pvt Ltd

Plastek Innovations Pvt Ltd

Polyworld

K T Quality Control Pvt Ltd

Kandui Industries India Pvt. Ltd.

lowing importers and users have submitted questionnaire responses to the Authority:
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i.  Kemco Corporation
ii.  Nippon Paint India Private Limited through Indian Paint Association

The following importer/user has not registered themselves as interested party but made written
submissions during the course of the investigation:
i.  Classic Solvents

The following user associations have registered themselves as interested parties:
i.  Indian Paint Association (IPA)
ii.  All India Plastics Manufacturers, Association (AIPMA)
iii.  The Associated Chambers of Commerce and Industry of India (ASSOCHAM)
iv.  PHD Chamber of Commerce and Industry (PHDCCI)

The following producer/exporter association from China PR has registered themselves as an
interested party and made written submissions
i.  China National Coatings Industry Association (CNCIA)

The following user associations have made written submissions during the course of the
investigation:
i.  Indian Paint Association (IPA)
ii.  All India Plastics Manufacturers, Association (AIPMA)
iii.  The Associated Chambers of Commerce and Industry of India (ASSOCHAM)
iv.  PHD Chamber of Commerce and Industry (PHDCCI)

The following user association has not registered themselves as interested party but made written
submissions during the course of the investigation:

i.  Indian Paint and Coating Association (IPCA)

The period of investigation (POI) for the purpose of the present investigation is 1% October 2022 to
30" September 2023 (12 months). The injury investigation period covers the periods 1% April
2020 — 31t March 2021, 1t April 2021 — 31% March 2022, 1% April 2022 — 31 March 2023 and
the period of investigation.

The DG System was requested to provide transaction-wise details of the imports of the subject
goods for the injury period and the period of investigation. The same was received by the
Authority and considered at the stage of initiation of the investigation as well as for the final
findings.

Interested parties were provided 15 days’ time from the date of circulation of non-confidential
version of application, to file their comments on the scope of PUC and PCN methodology
which ended on 6" May, 2024 post an extension granted by the Authority upon the request of an
interested party. Comments and submissions were received from certain interested parties,
which were duly examined by the Authority.

The Authority held a discussion on 3™ June 2024 with all the interested parties to discuss the
product under consideration and the proposed product control numbers(PCNs). After receiving
inputs from the interested parties, the Authority vide notification dated 16" July 2024 finalized
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X.

aa.

bb.

CC.

dd.

the scope of the PUC and PCN methodology. The Authority granted 30 days’ time to interested
parties from 16™ July, 2024 to file questionnaire responses.

In view of large humber of producers and exporters/traders who responded in the investigation, the
Authority, pursuant to Rule 17(3) of the AD Rules and after examining the comments of
interested parties, selected the following three (3) producers along with their associated
exporters for determination of dumping margin, on the basis of the largest percentage of the
volume of the exports to India from China PR during the investigation period, which is listed
below:

a. LB Group comprising of following producers/ exporters - Henan Billions Advanced
Material Co., Ltd.,, LB Group Co., Ltd., LB Lufeng Titanium Industry Co., Ltd., LB
Sichuan Titanium Industry Co., Ltd, LB Xiangyang Titanium Industry Co., Ltd , Billions
(Hong Kong) Corporation Limited and Billions Europe Ltd, UK

b. Gold Star Group comprising of producer/exporter- Anhui Gold Star Titanium Dioxide
(Group) Co., Ltd and Anhui Gold Star Titanium Dioxide Trading Co., Ltd.

c. Shandong Group comprising of producer/exporter- Shandong Xianghai Titanium Co., Ltd.
and Shandong Jinhai Titanium Resources Technology Co., Ltd.

The Authority determined the dumping margin for non-sampled cooperating producers/ exporters
from China PR on the basis of dumping margin of the sampled producers from China PR, and in
accordance with the provisions of the Rules.

In accordance with Rule 6(6) of the Rules, the Authority provided an opportunity to the interested
parties for presenting their views orally regarding the subject investigation through a public
hearing held on 29" October, 2024. The interested parties who presented their views in the oral
hearing, were requested to file written submissions of the views expressed orally, followed by
rejoinder submissions, if any. The interested parties were further directed to share the non-
confidential version of the written submissions with the other interested parties.

The non-injurious price (hereinafter referred to as the ‘“NIP’) has been determined based on the cost
of production and reasonable return on capital employed for the subject goods in India, based on
the information furnished by the domestic industry on the basis of Generally Accepted
Accounting Principles (GAAP) and Annexure Ill to the AD Rules, 1995 so as to ascertain
whether anti-dumping duties lower than the dumping margin would be sufficient to remove
injury to the domestic industry.

The information submitted by the domestic industry has been examined and verified during on site-
verification to the extent deemed necessary and has been relied upon for the present findings.

The examination and verification of the information submitted by the cooperating
producers/exporters from the subject country was also carried out to the extent deemed
necessary and have been relied upon for the purpose of the present findings.

The Authority made available the non-confidential version of the evidence presented by various
interested parties on mutual basis in the manner prescribed through Trade Notice no. 01/2020
dated 10" April 2020. The information/submissions provided by the interested parties on a
confidential basis were examined concerning the sufficiency of such confidentiality claims.
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ee. The Authority has considered all the arguments raised and information provided by all the

interested parties, to the extent the same are supported with evidence and considered relevant to
the present investigation.

ff.  Wherever an interested party has refused access to, or has otherwise not provided necessary

information during the course of the present investigation, or has significantly impeded the
investigation, the Authority has considered such parties as non-cooperative and recorded the
final findings on the basis of the facts available.

gg. “***’ in these final findings represent information furnished by an interested party on confidential

basis and so considered by the Authority under Rule 7 of AD Rules, 1995.

hh. The exchange rate adopted by the Authority for the subject investigation is 1 US$ = Rs. 83.21.

C. PRODUCT UNDER CONSIDERATION AND LIKE ARTICLE

The product under consideration (hereinafter also referred to as the “PUC” or the “subject good”) as
defined at the stage of initiation was as follows:

13

3. The product under consideration in the present application is “Titanium Dioxide, excluding

food, pharma, skin-care, textile and fibre application and nano or ultrafine titanium dioxide
having particle size below 100 nm”

Specific Exclusions from the scope of the product

Specifically excluded from the scope of product under consideration are titanium dioxide
meant for following applications or specification:

food

pharma

skin-care

textile

fibre application

Nano or ultrafine titanium dioxide having particle size below 100 nm

General Properties of the product

Titanium dioxide (TiO2) is a white inorganic compound extracted mainly from mineral ores
and is used in a vast number of diverse products. The principal natural source of TiO2 is
mined IImenite ore which contain 30 — 60% TiO2. Pure TiO2 is produced from lImenite ore
either using chloride or sulphate process.

The subject good in the present investigation i.e. TiO2 are pigments. Titanium dioxide can be
broadly classified into Pigmentary TiO2 and Nano/Ultrafine TiO2, based on its particle size.
Pigmentary titanium dioxide is approximately 200 — 350 nm in dimension which forms 98 % of
the total production and is used mainly for its high refractive index and consequent scattering
of visible light and high opacity. In other words, 98% of the global production of titanium
dioxide is used as a pigment.
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Grades of Titanium Dioxide-Rutile and Anatase Grades

7. The petitioners/applicants are manufacturing rutile and anatase grades of titanium dioxide
which are two forms of titanium dioxide depending on their crystal structure.

8. Rutile is a mineral composed primarily of titanium dioxide. Rutile is produced from ilmenite,
which is a mixture of titanium, ferrous iron and ferric iron. Rutile is the most common natural
form of TiO2. Rutile has among the highest refractive indices of any known mineral and
exhibits high dispersion. Natural rutile may contain up to 10% iron and significant amounts of
niobium and tantalum.

9. Anatase grade of TiO2 is produced from ilmenite, which is a mixture of titanium, ferrous iron
and ferric iron. It has a very high degree of whiteness. Titanium in ilmenite is extracted by
reacting this raw material with sulphuric acid. Titanium goes into the solution as titanium oxy
sulphate. Titanium dioxide anatase is obtained from titanium oxy sulphate by injecting live
steam and dewatering the treated pulp.

Uses

10. Titanium dioxide is the brightest and whitest of the known pigments and is the most sought
white pigment in applications such as paints & coatings, plastics, papers, rubbers and inks on
account of its high refractive index and UV resistance. The high refractive index imparts high
whiteness and hiding power (opacity) to the end products. TiO2 pigment also finds application
as energy saver as it reduces need of air conditioning because of light reflecting qualities when
used in paint coatings on the outside of buildings in warm climates.

Tariff Classification

11. The product under consideration can be classified under Chapter 28 and 32 of the Customs
Tariff Act, 1975. The dedicated code for the product under Chapter 28 is 28230010. However,
since it is a pigment, imports are also being reported under 32061110 and 32061190.
However, it is possible that the subject goods may be imported under other heading and
therefore, the customs classifications are indicative only and not binding on the scope of the
present investigation.”

5. The domestic industry initially proposed the PCN methodology based on the crystalline structure i.e.,
Anatase and Rutile only.

6. Various comments on the scope of the PUC and the PCN methodology were received from the interested
parties. A meeting to discuss the same was held on 3" June 2024. The following are the comments received
from interested parties with regards to scope of PUC, and PCN methodology.

C.1. Submissions by other interested parties

7. The other interested parties have made the following submissions with respect to the scope of the product
under consideration and like article:
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Vi.

Vii.

viil.

XI.

PCN wise assessment is crucial in the investigation to ensure a fair comparison due to differences in
physical and chemical characteristics, usage, pricing, and production cost of various grades and types
of titanium dioxide (TiO2). PCN classification based on production process and crystalline structure:
Anatase-Sulphate (A-S), Rutile-Sulphate (R-S), and Rutile-Chloride (R-C) has been proposed by
many interested parties.

TiO2 exists in two crystalline forms: Rutile and Anatase. Rutile has a higher refractive index, greater
chemical stability, and improved durability due to its more compact and symmetrical crystal lattice.
Anatase has a lower refractive index, reduced stability, and a less dense, irregular crystal structure.
These differences influence their distinct applications and properties.

TiO2 is produced through the chloride or sulphate route, significantly impacting its properties and
grades. The chloride process produces high-purity TiO2 suitable for high-quality applications like
paints and coatings for automobiles and architecture but is more expensive. The sulphate process
produces lower-purity TiO2, which is cost-effective for applications in paper, plastics, and rubber.
Anatase pigment is typically produced via the sulphate process, while rutile pigment can be produced
via both chloride and sulphate processes.

There is more than a 20% price difference between sulphate-anatase and sulphate-rutile and more
than a 40% price difference between sulphate-anatase and chloride-rutile.

Exclusion of “rutile-grade TiO2 manufactured through the sulphate route” from the PUC is requested
since none of the applicants produce this specific grade. Additionally, exclusion of “rutile-grade
TiO2 produced through the chloride process” from the scope of PUC due to significant differences in
technical parameters, production costs, end-use, and pricing has been requested.

Combining anatase and rutile grades of TiO2 in the scope of PUC would be flawed. They are distinct
in their production process, physical, technical, and chemical properties, as well as end uses. These
grades are also classified under different tariff headings.

It has been stated that the domestic industry itself has acknowledged that anatase and rutile grades
differ significantly in properties such as purity, refractive index, specific gravity, hardness, and
crystal structure, among others. Additionally, they cannot be interchangeably used due to differences
in production technology and application.

Most Chinese producers manufacture rutile-grade TiO2 through the sulphate process, while Kerala
Minerals and Metals Limited produces Rutile-grade TiO2 using the chloride process. Travancore
Titanium Products Limited and VV Titanium Pigments Pvt. Ltd produce anatase-grade TiO2 via the
sulphate process. None of the domestic producers manufacture rutile-grade TiO2 through the
sulphate process. Therefore, the rutile grade manufactured through the sulphate process should be
excluded from the PUC.

It has been submitted that the domestic industry has defined pigmentary TiO2 as having a particle
size range of 200-350nm. Products with particle sizes below 200nm and above 350nm should be
excluded from the investigation as they fall outside the defined scope of pigmentary TiO2.

Indian Paint Association (IPA) has contended that the scope of the PUC defined in the initiation
notification is overly broad, encompassing grades that are neither produced nor supplied
domestically by the domestic industry. These grades, with distinct technical and commercial
properties, should be excluded as they do not meet the definition of “like product” or “like article”
under relevant anti-dumping rules. IPA argues that parameters like consumer perception, physical
and chemical properties, usage, and application differences establish non-substitutability.

The bright and bluish undertone rutile grade is distinguished by its superior physical properties,
including higher brightness, enhanced UV resistance, and better overall performance compared to the
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domestic industry’s product. These properties make it a preferred choice for end consumers,
particularly in applications demanding high-quality finishes and durability.

Performance grades BLR 895 or LR 961 are widely used in industrial and decorative paints due to
their ability to deliver exceptional finish, high gloss, superior durability, and a high distinctness of
image (DOI). The domestic industry’s grades, however, fall short in these critical aspects. Industrial
and decorative paint manufacturers have consistently rejected the domestic industry’s grades, citing
their inability to meet the performance standards required for high-end applications.

Sulphate grades BLR 698 or BLR 601 excel in providing higher coverage, better finish quality, and a
visually appealing bright white appearance. On the other hand, the domestic industry’s grades, which
are manufactured through the chloride process, often exhibit lower coverage, inferior finish, and a
yellowish tint. These deficiencies make the domestic industry’s products unsuitable for users seeking
precise and consistent outcomes in high-end applications.

Further, for industrial paints, the domestic industry’s products often require additional sand milling,
reducing capacity and throughput. For decorative usage, similar issues are observed. Imported grades
do not require sand milling, making them significantly more cost-effective and economically
advantageous compared to the domestic industry’s product.

IPA further contends that the domestic industry uses the chloride process to manufacture the PUC,
whereas imported grades are manufactured using the sulphate process, resulting in chemical
differences between the two. Therefore, grades not manufactured by the domestic industry should be
excluded from the scope of the PUC as the domestic industry cannot suffer material injury for such
grades during the POI, and they are not like articles to the imported grades.

PHD Chamber of Commerce and Industry (PHDCCI) and Associated Chambers of Commerce and
Industry of India (ASSOCHAM) sought some clarifications regarding the exclusion of TiO2 used in
the fibre and textile.

PHDCCI has contended that the paper and paperboard industry consume approximately 6,000 MT of
rutile TiO2 annually for the production of décor paper, which is primarily used in laminates for
furniture and housing. TiO2 is essential for achieving desired opacity, whiteness, and brightness in
décor paper due to its high refractive index, effective light scattering, and UV absorption properties.
The sulphate process rutile TiO2, being more economical, is the variant predominantly used by the
décor paper industry.

TiO2 is applied at the pulp or fibre stage of paper manufacturing for décor paper, and not post-
manufacturing. The domestic industry’s TiO2 does not meet the specific requirements of the décor
paper industry. Further, there have been no sales of TiO2 by the domestic industry to the décor paper
industry, further confirming the unsuitability of their product for this application. Therefore, TiO2
used in the pulp or fibre stage for manufacturing décor paper must be excluded from the scope of
PUC.

ASSOCHAM has submitted that TiO2 anatase grade for making paper other than décor paper (used
at fibre/pulp stage) must be excluded from the scope of PUC.

TiO2 used in plastic and PVC application may be excluded from the scope of PUC.

TiO2 by rutile chloride process requires higher-grade raw materials such as superior TiO2 ore, which
is more expensive and scarcer as compared to TiO2 by Rutile sulphate process which requires
IiImenite ore which lowers raw material costs due to being found in abundance and is less expensive.
Additionally, rutile produced through chloride process requires specialized corrosive-resistant
equipment for handling chemicals such as chlorine and titanium tetrachloride, increasing production
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XXil.

XXiil.

costs and complexity while in Rutile sulphate process, simpler equipment is used and there are fewer
safety requirements.

TiO2 with varying particle sizes has different cost patterns, with finer particle sizes requiring more
complex production processes and resulting in higher costs.

KMML’s Rutile chloride- RC 822, with a TiO2 content of 91.5%, is lower in quality compared to
imported grades with a higher TiO2 content.

C.2. Submissions by the domestic industry

8. The domestic industry has made the following submissions with regard to the scope of the product under
consideration and like article:

Vi.

Exclusion of rutile grade as a whole cannot be accepted as the majority of domestic production and
imports are of rutile grade, and KMML exclusively produces rutile-grade TiO2.

The domestic industry has submitted that Anatase grade of TiO2 is produced domestically by the
domestic industry. Further, with respect to exclusion of rutile TiO2 through sulphate process, the
domestic industry has submitted that the production process does not result in a distinct product.
Furthermore, there is no significant difference in price or interchangeability between products made
by the sulphate and chloride processes. Comparison between imported and domestically produced
Rutile through Chloride reveals that the performance of the Rutile through Chloride of the domestic
industry is highly comparable to the imported.

Exclusions based solely on differences in production processes have not been accepted by
Directorate General of Trade Remedies (DGTR) unless they result in different products.

The domestic industry also opposes the respondent’s contention of exclusion of TiO2 with particle
sizes below 200nm and above 350nm, stating that these sizes are being produced and supplied
domestically. The interested parties have not provided any valid justification for restricting these
particle sizes.

The contention regarding bright and bluish undertone rutile TiO2 by Indian Paint Association (IPA)
is similarly contested by the domestic industry on the grounds that no distinctively different product
has been demonstrated, and the parameters referred to by respondents are not substantiated with data.
The BIS for Rutile TiO2 does not state characteristics such as ‘bright’ or ‘blue’ or ‘bright and bluish’
undertones. The undertone of a TiO2 product is inherently subjective and does not have measurable
characteristics. No two TiO2 producers can offer exact uniformity in terms of brightness and
undertone. Further, the domestic industry does offer products with bright and bluish undertones,
which can be assessed through the Carbon Black Undertone (CBU) value range. Additionally, the
opacity, brightness, and gloss values of the domestic industry’s products are comparable, or in some
cases, superior to those of imported products.

The domestic industry opposes the exclusion of performance-grade TiO2, such as BLR 895 or LR
961 as BLR895 grade is not analogous to DI’s RC822, but is highly comparable to DI’s RC808 in
compositional, surface coating, and performance attributes. DI’s RC822 and RC822+ are comparable
to imported BLR 896 and BLR896+ respectively while RC800 is the R-C domestic industry grade
that is comparable to imported LR961. R-C by domestic industry has comparable physical and
performance attributes including pH, opacity, gloss, durability etc, to imported R-C and satisfies the
requirement of specific end uses such as decorative and industrial applications. Below specified are
the R-C grades offered by domestic industry that are comparable to R-C imported grades mentioned
by the other interested party in their submission:
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R-C Imported Comparable R-C by DI
BLR 895 RC 808
BLR 896 RC 822
BLR 896+ RC 822+
LR 961 RC 800

Vil.

viil.

Xi.

Xil.

Xiii.

With respect to exclusion of sulphate grades, such as BLR 698 or R 868 or BLR 601/ R 216, the
domestic industry submits that they cannot be excluded on the basis of grade name of a specific
producer as they are only names but not International Standards to be adhered to.

The domestic industry also submits that the sand milling process is necessary for both imported
products and domestic products because it is an essential step in mixing raw materials for paint
production. This process is required to ensure uniformity and proper dispersion of the product in
industrial applications. Additional sand milling is required only when agglomeration levels of TiO2
are higher, whereas grade produced by the domestic industry offers high levels of dispersion and low
agglomeration. The coverage of the domestic industry’s rutile through chloride process is not inferior
to that of imports, as evidenced by the scattering ability, high rutile percentage, and superior tint
strength values.

In response to PHDCCI and ASSOCHAM, the domestic industry submits that TiO2 used for making
textiles (used at fibre/pulp stage), TiO2 rutile grade used for making décor paper (used at fibre/pulp
stage), and TiO2 used for making food can be excluded from the scope of PUC, as these products are
not used as pigments. Additionally, TiO2 used for making skin care, pharmaceutical applications,
and nano or ultrafine TiO2 with particle sizes below 100nm can be excluded from the scope of PUC
as the domestic industry does not produce these articles.

However, the domestic industry objects to ASSOCHAM’S contention of excluding TiO2 anatase
grade used for making paper other than décor paper (used at fibre/pulp stage) on the ground that
domestic industry is producing and selling this product.

Further, the domestic industry submits that PVC application should also be considered as plastic
application, as PVC is a type of plastic in this sense. TiO2 is used in making of masterbatches which
are used in the plastic industry to add colour to plastic.

Plastic industry constitutes around 25% of the demand of TiO2 in India and domestic industry
manufactures grades consumed by the plastic industry. The application, being a major consumption
for TiO2, is catered by the DI. Therefore, PVC application must be included in the scope of PUC.
The exclusion of rutile through sulphate based solely on differences in production processes is
unjustified, as variations in methods do not inherently create a fundamentally different product. Both
rutile through sulphate and rutile through chloride share interchangeable uses and exhibit only the
characteristics of the rutile crystal. Consumers often purchase both types, underscoring their
functional equivalence. Additionally, the cost of production for both processes is comparable, despite
differences in raw materials. Notably, one of the applicants, TTPL, has the necessary technology and
setup to produce rutile through sulphate route and actively manufactures rutile Tio2 using this
process.

C.3. Examination by the Authority

9. After examining the transaction wise import data called from DG System and submissions of the interested
parties, the Authority observes a significant difference in the import prices and cost of production of Rutile
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Chloride (R-C) and Rutile Sulphate (R-S). Accordingly, the Authority deems it necessary to establish
separate PCNs for fair comparison of both products for the purpose of this investigation.

10. The Authority considers as follows with regard to exclusion requests made and concerns expressed by the
interested parties:

a.

Rutile through sulphate TiO2 should be excluded- With respect to submissions alleging that the
domestic industry does not produce rutile through sulphate process, the Authority notes that the
Indian industry produces rutile grade through sulphate process as well as chloride process. Further,
it is noted that TTPL, has the necessary technology and setup to produce rutile through sulphate
route and has manufactured and sold rutile Tio2 produced using sulphate process during POI.
Therefore, the Authority disagrees with the exclusion sought for this product type.

TiO2 with particle sizes below 200 nm and above 350 nm- The interested parties have argued that
TiO2 with particles size below 200 nm and above 350 nm should be excluded. It is noted that
subject goods below particle size 100 nm is already exempted from the scope of product under
consideration. Further, information on record shows that all the grades of TiO2 with particles size
above 100nm is being produced and sold by the applicants. Thus, the Authority holds that the
product scope excludes only particle size below 100 nm.

TiO2 rutile with bright and bluish undertone, Performance Grade TiO2 (BLR 895 or LR 961) and
Sulphate Grades (BLR 698/R 868 or BLR 601/R 216) - The interested parties have requested that
certain grades, including TiO2 Rutile grade with a bright and bluish undertone, performance
grades, and specific sulphate grades, be excluded. However, the authority notes that these requests
are not supported by credible scientific data showing differences in physical or chemical
characteristics or end uses compared to the domestic products. The domestic industry has asserted
that it provides comparable products and contends that exclusions should not be based solely on
grade names created by individual producers. These grade names are specific to the producers and
do not align with international standards. Since consumers use these products interchangeably,
there is no evidence to justify the exclusion of these product types.

TiO2 anatase grade for making paper other than décor (used at fibre/pulp stage)- The interested
party has requested that anatase grade for making paper be excluded from the scope of the product
under consideration. The domestic industry has submitted that the domestic industry produces and
has sold material to consumers for production of papers (other than décor paper). Since the
domestic industry produces this product, the Authority disagrees with this exclusion request.

TiO2 for certain applications- Rutile grade for making décor paper and TiO2 used in the production
of textiles, food- The interested parties have requested that TiO2 used in the production of textiles
and food, and rutile grade used for producing décor paper may be excluded from the scope of
product under consideration. The domestic industry has agreed with such request for exclusion as
TiO2 in these applications is not used as a pigment. The Authority excludes TiO2 for these
applications.

Nano or ultrafine- The domestic industry and interested parties have agreed with exclusion of nano
or ultrafine as the domestic industry does not produce this article and the demand for this product is
low. The Authority accordingly excludes this product type from the scope of product under
consideration.

TiO2 for skin care and pharmaceutical applications- The interested parties have requested that
TiO2 used for skin care and pharmaceutical applications may be excluded from the scope of
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product under consideration. The domestic industry has agreed with such request for exclusion as
TiO2 for these applications is not being produced by the domestic industry. The scope of product
under consideration thus excludes TiO2 for skin care and pharmaceutical applications.

11. In view of the above, the Authority holds the product under consideration and product control
numbers(PCNSs) as below:
12. The product under consideration in the present application is “Titanium Dioxide, excluding
food, pharma, skin-care, textile and fibre application and nano or ultrafine titanium dioxide
having particle size below 100 nm”

Specific Exclusions from the scope of the product

13. Specifically excluded from the scope of product under consideration are titanium dioxide
meant for following applications or specification:

S. No. Product Description of the excluded product and details
excluded
1 Food TiO2 used in food additives like food colouring
2 Pharma TiO2 used as ingredient in tablet film coatings
3 Skin-care TiO2 is used in cosmetics and sunscreen lotions for UV-
absorbing and photocatalyst applications
4 Textile TiO2 used in production of textile/fibre. TiO2 which is used in

the production of textiles and fibres largely because of its
photo-catalytic self-cleaning, UV-protection and delustering
abilities, etc. is excluded from the scope of product under
consideration.

However, such exclusion does not extend to the TiO2 that is
used as a pigment for printing over the
textile/garment/cloth/fabric.

5 Fibre TiO2 is used for delustering the artificial fibre and this fibre is
used to product the textiles. Fibre grade materials are used to
blend with fibre threads to make the cloth itself. TiO2 Rutile
grade for making décor paper (used at fibre/pulp stage).

6 Nano or Nano or ultrafine titanium dioxide having particle size below
ultrafine 100 nm used in textile/paint industry to offer characteristics
such as dust free textile/paint.

PCN Methodology

PCN PCN Code
Rutile -Chloride R-C
Rutile- Sulphate R-S

Anatase-Sulphate A-S
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68 THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]

The Authority notes that the product produced by the applicants and the product under consideration
imported from the subject country is comparable in terms of physical and chemical characteristics,
functions and uses, product specifications, pricing, distribution and marketing, and tariff classification of
the goods. The Authority holds that the subject goods produced by the applicants’ is like article to the
product under consideration imported from the subject country within the scope and meaning of Rule 2(d)
of the Anti-dumping Rules.

D. SCOPE OF THE DOMESTIC INDUSTRY & STANDING

D.1. Submissions by other interested parties

No submissions have been made by other interested parties with regard to the scope of domestic industry
and its standing.

D.2. Submissions by domestic industry

The applicants have made the following submissions with regard to the scope of domestic industry and
standing:

i The application has been filed by M/s. Kerala Minerals and Metals Ltd, M/s. Travancore Titanium
Products Ltd and M/s. VV Titanium Pigments Pvt. Ltd.
ii. The applicants comprise of all the producers in India involved in the manufacturing of the PUC.
Applicants have neither imported nor are related to any importer or exporter of subject goods.
iii. The applicants constitute a ‘major proportion’ of the total Indian production and satisfies the
requirements of Rule 2(b) and Rule 5(3) of the AD Rules.

D.3. Examination by the Authority

Rule 2(b) of the AD Rules defines the domestic industry as under:

"(b) "domestic industry " means the domestic producers as a whole engaged in the manufacture of the
like article and any activity connected therewith or those whose collective output of the said article
constitutes a major proportion of the total domestic production of that article except when such
producers are related to the exporters or importers of the alleged dumped article or are themselves
importers thereof in such case the term ‘domestic industry ' must be construed as referring to the
rest of the producers"

The present application has been filed by M/s Kerala Minerals and Metals Ltd, M/s Travancore Titanium
Products Ltd and M/s VV Titanium Pigments Pvt. Ltd. The applicants are the only producers of subject
goods in the POI in the country. There are no other domestic producers of subject goods.

The applicants have not imported the subject goods and are not related to either an importer or exporter of
subject goods from subject country. Information on record shows that the applicants account for 100% of
Indian production in the POI. The application thus, satisfies the criteria of standing in terms of Rule 5(3) of
the Rules. Therefore, the Authority holds the applicants/petitioners as the eligible domestic industry.
Further, the applicants constitute the domestic industry.
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E. CONFIDENTIALITY

E.1. Submissions by other interested parties

18. The following submissions have been made by other interested parties with respect to confidentiality:

Vi.

The domestic industry has claimed excessive confidentiality, violating Rule 7 of the AD Rules and
Trade Notices 1/2013 dated 9" December, 2013 and 10/2018 dated 7™ September, 2018. The non-
confidential version of the petition fails to provide a reasonable understanding of the allegations and
does not meet the prescribed standards for disclosure.

Rule 7 mandates that non-confidential summaries of confidential data must be provided, with a good
cause statement for claims of confidentiality. The domestic industry has failed to justify its claims or
provide meaningful non-confidential summaries. Significant data, including costing information and
injury indicators, have either been completely withheld or provided in trends rather than actual
figures, making it impossible for interested parties to analyse and respond effectively.

Trade Notice 10/2018 specifies disclosure requirements for multiple producer petitioners, which the
domestic industry has not adhered to. Key data points such as sales quantity, sales value, Profit
before interest and tax (PBIT), Non-injurious price (NIP), and depreciation expenses are either not
provided or disclosed inadequately in non-confidential versions.

In Section VI (Costing Information) of the petition, the domestic industry has entirely withheld
information, failing to provide justification for the confidentiality claimed. Annexures referenced in
the petition are not included in the non-confidential version.

The domestic industry has not complied with the requirements laid down in Trade Notice 10/2028 by
not adequately providing information regarding various indicators, such as production volumes, sales
realizations, funds raised, and financial details like depreciation, interest, and PBIT.

Excessive confidentiality prevents other interested parties from exercising their right of defense. The
Hon’ble Supreme Court of India in Automotive Tyre Manufacturers Association vs. Designated
Authorityll held that duty to follow the principles of natural justice is implicit in the exercise of
power conferred on DA under the AD Rules.

E.2. Submissions by domestic industry

19. The following submissions have been made by the domestic industry with regard to confidentiality:

The domestic industry consists of three entities: two PSUs (KMML and TTPL) and one private
company (VVT). KMML produces only Rutile grade by chloride process, VVT produces only
Anatase grade, and TTPL produces both grades. There is a significant difference in the cost and
selling price of Rutile and Anatase grades during the POI.

Disclosure of aggregate figures could enable producers to deduce the cost and price of grades they do
not produce, harming the DI’s competitive interests. Cost, profit, and selling price are highly
sensitive business information, and disclosure would negatively impact the competitive position of
the DI.

It is further submitted by domestic industry that claims of confidentiality are in consonance with the
practice of the Authority in cases such as Anti-dumping investigation concerning imports of
Phthalic Anhydride originating in or exported from Russia and Japanl2, where there were 3

11. (2011) 2 SCC 258.
12. 14/6/2014-DGAD (https://www.dgtr.gov.in/anti-dumping-cases/phthalic-anhydride-originating-or-
exported-russia-and-japan).


https://www.dgtr.gov.in/anti-dumping-cases/phthalic-anhydride-originating-or-exported-russia-and-japan
https://www.dgtr.gov.in/anti-dumping-cases/phthalic-anhydride-originating-or-exported-russia-and-japan
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(three) producers as a part of the domestic industry, the Authority did not provide details such as
selling price and PBIT of the constituents of the domestic industry and has claimed it confidential.
This pattern was also followed in other cases such as Anti-dumping investigation concerning
imports of Phthalic Anhydride (PAN) originating in or exported from China PR, Indonesia, Korea
RP and Thailand13, Anti-dumping investigation concerning imports of Glazed Unglazed
Porcelain Vitrified tiles in polished or unpolished finish from China PR14 and Anti-dumping
investigation concerning imports of Plastic Processing Machines originating in or exported from
China PR15.

iv. Further, many respondents have not disclosed affiliated companies, names of shareholders, details of
the company such as telephone and fax numbers. These details have been claimed confidential
without a valid justification.

V. Sample domestic and export sales documents have not been disclosed. While documents itself may
be confidential, the list of documents submitted has not been disclosed.

E.3. Examination by the Authority

20. The Authority made available the non-confidential version of the information provided by the various
parties to all the other interested parties as per Rule 6(7).

21. With regard to confidentiality of the information, Rule 7 of the Rules provides as follows:

“7. Confidential Information:

(1) Notwithstanding anything contained in sub-rules (2), (3) and (7) of rule 6, sub-rule (2) of rule 12,
sub-rule (4) of rule 15 and sub-rule (4) of rule 17, the copies of applications received under sub -rule
(1) of rule 5, or any other information provided to the designated authority on a confidential basis by
any party in the course of investigation, shall, upon the designated authority being satisfied as to its
confidentiality, be treated as such by it and no such information shall be disclosed to any other party
without specific authorization of the party providing such information.

(2) The designated authority may require the interested parties providing information on confidential
basis to furnish non-confidential summary thereof and if, in the opinion of a party providing such
information, such information is not susceptible of summary, such party may submit to the
designated authority a statement of reasons why summarisation is not possible.

(3) Notwithstanding anything contained in sub-rule (2), if the designated authority is satisfied that
the request for confidentiality is not warranted or the supplier of the information is either unwilling
to make the information public or to authorize its disclosure in a generalized or summary form, it
may disregard such information.”

22. The information provided by the interested parties on confidential basis was examined with regards to
sufficiency of such claims. The Authority holds that the domestic industry’s claims on price parameters
have been accepted, while volume parameters have been disclosed. Hence, the Authority is satisfied with
information provided by the domestic industry on confidential basis.

13. 6/16/2020-DGTR (https://www.dgtr.gov.in/anti-dumping-cases/anti-dumping-investigation-
concerning-imports-phthalic-anhydride-pan-originating).

14. 14/14/2014-DGAD (https://www.dgtr.gov.in/anti-dumping-cases/glazed-unglazed-porcelain-vitrified-
tiles-polished-or-unpolished-finish-less-3).

15. 6/54/2020-DGTR (https://www.dgtr.gov.in/anti-dumping-cases/anti-dumping-investigation-
concerning-imports-plastic-processing-machines).


https://www.dgtr.gov.in/anti-dumping-cases/anti-dumping-investigation-concerning-imports-phthalic-anhydride-pan-originating
https://www.dgtr.gov.in/anti-dumping-cases/anti-dumping-investigation-concerning-imports-phthalic-anhydride-pan-originating
https://www.dgtr.gov.in/anti-dumping-cases/glazed-unglazed-porcelain-vitrified-tiles-polished-or-unpolished-finish-less-3
https://www.dgtr.gov.in/anti-dumping-cases/glazed-unglazed-porcelain-vitrified-tiles-polished-or-unpolished-finish-less-3
https://www.dgtr.gov.in/anti-dumping-cases/anti-dumping-investigation-concerning-imports-plastic-processing-machines
https://www.dgtr.gov.in/anti-dumping-cases/anti-dumping-investigation-concerning-imports-plastic-processing-machines
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28.
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On being satisfied, the Authority accepts the confidentiality claims, wherever warranted and such
information has been considered confidential and not disclosed to the other interested parties. Wherever
possible, the parties providing information on confidential basis were directed to provide sufficient non-
confidential version of the information filed on confidential basis. The Authority also notes that all
interested parties have claimed their business-related sensitive information as confidential.

F. SAMPLING OF FOREIGN PRODUCERS

A large number of producers and exporters of the subject goods from China submitted questionnaire
response. In view of the large number of producers and exporters, the Authority decided to resort to
sampling in the present investigation in accordance with the provisions of Rule 17(3). Based on the
questionnaire responses filed before the Authority, the following three groups were chosen for individual
dumping margin determination.

i LB Group comprising of following producers/exporters- Henan Billions Advanced Material Co.,
Ltd., LB Group Co., Ltd., LB Lufeng Titanium Industry Co., Ltd., LB Sichuan Titanium Industry
Co., Ltd, LB Xiangyang Titanium Industry Co., Ltd, Billions (Hong Kong) Corporation Limited and
Billions Europe Ltd, UK.

ii Gold Star Group comprising of producer/exporter- Anhui Gold Star Titanium Dioxide (Group) Co.,
Ltd and Anhui Gold Star Titanium Dioxide Trading Co., Ltd.

iii ~ Shandong Group comprising of producer/exporter- Shandong Xianghai Titanium Co., Ltd. and
Shandong Jinhai Titanium Resources Technology Co., Ltd.

The Authority vide email dated 29.08.2024 intimated all the interested parties regarding the sampling
methodology and the sampled groups for further investigation and sought the comments from them. The
comments sent by the interested parties were examined by the Authority and the final sampled groups of
exporters/producers were intimated vide notification no F.N0.-06/03/2024 dated 7™ October, 2024. The
Authority also informed the interested parties that these producers along with their associated exporters
were considered for determination of individual dumping margin.

The Authority invited comments from the interested parties. The submissions made by the interested parties
are briefly as under.

F.1 Submissions by other interested parties

There were no submissions made by other interested parties in this regard.

F.2 Submissions made by the domestic industry

The following submissions have been made by the domestic industry:

i. 21 producers have filed questionnaire responses as per the interested parties’ list, which is a high
number to permit individual determination.

ii.  Given the low volumes of exports by certain parties, it is obvious that their product profile and
exports pattern is not representative of exports into India, in terms of both product profile and time
period.

iii.  In the past, Chinese producers who have had negligible export volumes in the POI, after getting
individual lower duty, flood the Indian market.

iv.  The global norm in sampling is to consider at most three companies:
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V.

a. In Ceramic Tiles from Indial6, Europe originally considered two companies and refused to
extend sampling size to three companies even following aggressive representations from the
company at number 3.

b. In Wood Pulp from Canadal?7, China’s Ministry of Commerce (MOFCOM) refused to
individually determine dumping margin for the company at number 3 even though the
companies in the first three places were exporting almost equal volume.

c. The USA considers more than two companies as ‘unduly burdensome’. In the matter of
Quartz Surface Products from Indial8, out of 50 companies considered, investigation and
determination of dumping margin was carried out only for two companies, the results of which
were extended to the others.

Filing of questionnaire response on voluntary basis cannot be grounds to determine individual

dumping margin.

F.3. Examination by the Authority

29. After reviewing the comments from interested parties, the export data was organized in descending order
of production of PUC. Based on the largest percentage of export volume to India from China during the
POI, three (3) producers, along with their associated exporters/producers, were selected for the
determination of the dumping margin. These 3 sampled producers/exporters group contribute to about
49% of exports during the POI, making them an appropriate and representative sample. Therefore, the
Authority has considered the sampled producers to determine dumping margin and the dumping margin
for non-sampled cooperating producers/ exporters from China PR would be determined on the basis of the
same.

G. MARKET ECONOMY TREATMENT DETERMINATION OF NORMAL VALUE, EXPORT

PRICE, AND DUMPING MARGIN

A.l G.1 Submissions made by other interested parties

30. Following submissions have been made by other interested parties with regards to the normal value, export
price and dumping margin:

Market economy status should be granted to China PR based on the development of the market
economy of China. Article 15(a)(ii) of China’s Accession Protocol expired on December 11, 2016.
After 11" December 2016, anti-dumping regulations cannot contain any provisions allowing for the
establishment of the normal value for the Chinese exporting producers on a basis other than their
domestic prices and costs.

India has no legal basis under the WTO Agreement to calculate normal value in anti-dumping
investigation for products from China PR using the non-market economy methodology. Any such
action by India would be inconsistent with the requirements of the Agreement on Implementation of
Article VI of the GATT.

The surrogate country methodology is no longer applicable in calculating normal value, regardless of
whether China PR is treated as a market economy due to the principle of pacta sunt servanda, Section
15 of China’s Accession Protocol to WTO and Appellate Body Report on EC- Fasteners initiated by
China PR.
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China PR should not be treated as a non-market economy as per China’s accession protocol to WTO,
the same was also confirmed by the WTO Appellate Body in “EC-Fasteners”. US and EU in their
respective bilateral agreement with China PR had also noted about the expiry of non-market economy
status after 15 years after China enters WTO.

A.2 G.2 Submissions made by the domestic industry

The submissions of the domestic industry with regards to the normal value, the export price and the
dumping margin, are as follows:

China should be considered a non-market economy country and normal value in case of the
producers/exporters from China PR should be determined in accordance with para-7 read with para 8
(2) and 8(3) of Annexure | of the AD Rules. In terms of Para 8 in Annexure | to the AD Rules, it is
presumed that the producers of the subject goods in China PR are operating under non-market
economy conditions. Therefore, normal value of the subject goods in China PR has been estimated in
terms of Para 7 of Annexure I to the AD Rules.

Acrticle 15 (d) of the Protocol, the provision of 15(a)(ii) has expired in December 2016 i.e., 15 years
after China PR’s accession to the WTO. However, Article 15(a)(i), which provides for presumption of
non-market economy for China PR, is still in force. Hence, a valid presumption exists that China PR is
a non-market economy country for anti-dumping investigations.

The Authority shall follow Para 1 — 6 of Annexure | for the determination of normal value only if the
responding Chinese companies establish that their costs and price information is such that individual
normal value and dumping margin can be determined. If the responding Chinese companies are not
able to demonstrate that their costs and price information can be adopted, the Designated Authority
shall reject the claim of individual dumping margin.

Paragraph 1 to 6 of Annexure | of the Rules does not apply for computation of normal value for
imports from China PR, unless a producer/exporter shows with sufficient evidence that he is operating
under market economy conditions. As a result, normal value for China PR has to be determined in
terms of Para 7 of Annexure | of the Rules.

A.3 G.3 Examination by the Authority

32. Under Section 9A(1)(c) of the Act, normal value in relation to an article means:

i. the comparable price, in the ordinary course of trade, for the like article when meant for
consumption in the exporting country or territory as determined in accordance with the rules
made under sub-section (6); or

ii. when there are no sales of the like article in the ordinary course of trade in the domestic
market of the exporting country or territory, or when because of the particular market
situation or low volume of the sales in the domestic market of the exporting country or
territory, such sales do not permit a proper comparison, the normal value shall be either-

(a) comparable representative price of the like article when exported from the exporting
country or territory or an appropriate third country as determined in accordance with the
rules made under sub-section (6); or

(b) the cost of production of the said article in the country of origin along With reasonable
addition for administrative, selling and general costs, and for profits, as determined in
accordance with the rules made under sub-section (6):



74 THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]

Provided that in the case of import of the article from a country other than the country of
origin and where the article has been merely transhipped through the country of export or
such article is not produced in the country of export or there is no comparable price in the
country of export, the normal value shall be determined with reference to its price in the
country of origin.

33. The Authority sent questionnaires to the known producers/exporters from the subject country, as well as to
the appropriate diplomatic representative advising them to provide information in the form and manner
prescribed by the Authority within the prescribed time limit. The Authority received questionnaire
responses from the following exporters/producers:

i.  Henan Billions Advanced Material Co., Ltd.
ii. LB Group Co., Ltd.
iii.  Lb Lufeng Titanium Industry Co., Ltd.
iv.  Lb Sichuan Titanium Industry Co., Ltd
v.  Lb Xiangyang Titanium Industry Co., Ltd
vi.  Billions (Hong Kong) Corporation Limited
vii.  Anhui Gold Star Titanium Dioxide (Group) Co., Ltd.
viii.  Anhui Gold Star Titanium Dioxide Trading Co., Ltd.
ix.  Yibin Tianyuan Haifeng Hetai Co., Ltd
X.  Yibin Tianyuan Group Co., Ltd
xi.  Efon (Hongkong) Company Limited
xii.  Shandong Xianghai Titanium Co., Ltd.
xiii.  Shandong Jinhai Titanium Resources Technology Co., Ltd.
xiv.  Chongging Titanium Industry Co., Ltd. of Pangang Group
xv.  Pangang Group Titanium Industry Co., Ltd.
xvi.  Pangang Group Chengdu Vanadium & Titanium Resources Development Co., Ltd.
xvii.  Pangang Group Chongging Vanadium & Titanium Technology Co., Ltd.
xviii.  Jiangxi Tikon Titanium Products Co Ltd ( A Tronox Company)
xix.  Kunming Donghao Titanium Co., Ltd.
XX. Inter-China Chemical Co., Ltd.
xxi.  Anhui Annada Titanium Industry Co., Ltd.
xxii.  Shandong Doguide Group Co., Ltd.
xxiii.  Qianjiang Fangyuan Titanium Industry Co., Ltd.
xxiv.  Jinan Yuxing Chemical Co., Ltd.
xxv.  Ningbo Xinfu Titanium Dioxide Co., Ltd.
xxvi.  Ningbo Xinfu Chemical Marketing Co., Ltd.
xxvii.  Shandong Dawn Titanium Industry Co. Ltd.

34. The Authority has sampled following three groups which includes related traders and producers:

i LB Group comprising of following producers/exporters- Henan Billions Advanced Material Co.,
Ltd., LB Group Co., Ltd., LB Lufeng Titanium Industry Co., Ltd., LB Sichuan Titanium Industry
Co., Ltd, LB Xiangyang Titanium Industry Co., Ltd, Billions (Hong Kong) Corporation Limited and
Billions Europe Ltd, UK.

ii Gold Star Group comprising of producer/exporter- Anhui Gold Star Titanium Dioxide (Group) Co.,
Ltd and Anhui Gold Star Titanium Dioxide Trading Co., Ltd.

iii  Shandong Group comprising of producer/exporter- Shandong Xianghai Titanium Co., Ltd. and
Shandong Jinhai Titanium Resources Technology Co., Ltd.
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The normal value and export price for all producers/ exporters from the subject country have been
determined as below.

G.3.1 Normal Value
Avrticle 15 of China's Accession Protocol in WTO provides as follows:

"Article VI of the GATT 1994, the Agreement on Implementation of Article VI of the General Agreement
on Tariffs and Trade 1994 ("Anti-Dumping Agreement™) and the SCM Agreement shall apply in
proceedings involving imports of Chinese origin into a WTO Member consistent with the following:

"(a) In determining price comparability under Article VI of the GATT 1994 and the Anti-Dumping
Agreement, the importing WTO Member shall use either Chinese prices or costs for the industry under
investigation or a methodology, that is not based on a strict comparison with domestic prices or costs in
China based on the following rules:

(i) If the producers under investigation can clearly show that market economy conditions prevail in
the industry producing the like product with regard to the manufacture, production and sale of
that product, the importing WO Member shall use Chinese prices or costs for the industry under
investigation in determining price comparability;

(if) The importing WTO Member may use a methodology that is not based on a strict comparison with
domestic prices or costs in China if the producers under investigation cannot clearly show that
market economy conditions prevail in the industry producing the like product with regard to
manufacture, production and sale of that product.

(b) In proceedings under Parts |1, 111 and V of the SCM Agreement, when addressing subsidies
described in Articles 14(a), 14(b), 14(c) and 14(d), relevant provisions of the SCM Agreement shall
apply; however, if there are special difficulties in that application, the importing WTO Member may
then use methodologies for identifying and measuring the subsidy benefit which take into account the
possibility that prevailing terms and conditions in China may not always be available as appropriate
benchmarks. In applying such methodologies, where practicable, the importing WTO Member should
adjust such prevailing terms and conditions before considering the use of terms and conditions
prevailing outside China.

¢) The importing WTO Member shall notify methodologies used in accordance with subparagraph (a)
to the Committee on Anti-Dumping Practices and shall notify methodologies used in accordance with
subparagraph (b) to the Committee on Subsidies and Countervailing Measures.

d) Once China has established, under the national law of the importing WTO Member, that it is a
market economy, the provisions of subparagraph (a) shall be terminated provided that the importing
Member's national law contains market economy criteria as of the date of accession. In any event; the
provisions of subparagraph (a)(ii) shall expire 15 years after the date of accession. In addition, should
China establish, pursuant to the national law of the importing WTO Member, that market economy
conditions prevail in a particular industry or sector, the nonmarket economy provisions of
subparagraph (a) shall no longer apply to that industry or sector. "

37. It is noted that while the provision contained in Section 15 (a)(ii) has expired on 11.12.2016, the provision

under Article 2.2.1.1 of WTO Anti-dumping Agreement read with the obligation under Section 15(a)(i) of
the Accession Protocol require criterion stipulated in paragraph 8 of Annexure | of the Rules to be satisfied
through the information/data to be provided in the supplementary questionnaire on claiming market
economy treatment.
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At the stage of initiation, the Authority proceeded as per the information made available by the domestic
producers on the cost of production of the subject goods with due addition of SGA and profits. Upon
initiation, the Authority advised the producers/ exporters in China PR to respond to the notice of the
initiation and provide information relevant to the determination of their market economy status. The
Authority sent copies of the supplementary questionnaire to all the known producers/ exporters for
rebutting the presumption of a non-market economy in accordance with criteria laid down in Para 8(3) of
Annexure-1 to the Rules and furnish relevant detailed information. The Authority also requested the
Government of China PR to advise the producers exporters in China PR to provide the relevant
information.

None of the exporters/producers contested the non-market economy status of China. Thus, in view of the
above position and in the absence of rebuttal of the non-market economy presumption by any Chinese
exporting company, the Authority considers it appropriate to treat China PR as a non-market economy
country in the present investigation and proceeds with para 7 of Annexure-I to the Rules for determination
of normal value in case of China PR.

Para 7 of Annexure | of the Rules reads as under:

In case of imports from non-market economy countries, normal value shall be determined on the
basis of the price or constructed value in the market economy third country, or the price from such
a third country to other countries, including India or where it is not possible, or on any other
reasonable basis, including the price actually paid or payable in India for the like product, duly
adjusted if necessary, to include a reasonable profit margin. An appropriate market economy
third country shall be selected by the designated authority in a reasonable manner, keeping in
view the level of development of the country concerned and the product in question, and due
account shall be taken of any reliable information made available at the time of selection.
Accounts shall be taken within time limits, where appropriate, of the investigation made in any
similar matter in respect of any other market economy third country. The parties to the
investigation shall be informed without any unreasonable delay the aforesaid selection of the
market economy third country and shall be given a reasonable period of time to offer their
comments.

In the absence of sufficient information on record regarding the other methods enshrined in Para 7 of
Annexure | of the AD Rules, the Authority has determined the normal value by considering the method on
“any other reasonable basis”.

The Authority has therefore constructed the normal value for China PR on the basis of cost of production in
India, duly adjusted, including selling, general and administrative expenses and reasonable profits. The
constructed normal value so determined for Chinese producers/exporters is mentioned in the dumping
margin table below.

G.3.2 Export Price for all sampled producers and exporters

A) LB Group (Sampled)
i. M/s. LB Group Co Ltd.
ii.  MJs. LB Lufeng Titanium Industry Co. Ltd.
iii.  M/s. LB Sichuan Titanium Industry Co. Ltd.
iv.  M/s. LB Xiangyang Titanium Industry Co. Ltd.
v.  MJs. Henan Billions Advanced Material Co. Ltd
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vi.  MJs. Billions (Hong Kong) Corporation Limited
Vii. M/s Billions Europe Ltd., UK

LB Group Co., Ltd. was established on August 20, 1998 as a public listed company in accordance with
Company Law of the People's Republic of China.

During the POI, LB Group Co., Ltd., has sold *** MT subject goods to India. Out of this, the
producer/exporter has sold *** MT indirectly through a related exporter/trader namely, Billions (Hong
Kong) Corporation Limited, Hong Kong. It is further noted that out of this ***MT, Billions (Hong Kong)
Corporation Limited, Hong Kong has sold ***MT to India directly and rest of *** MT has been sold to
India indirectly through another related exporter/trader namely, Billions Europe Ltd.,, UK. The
producers/exporters have claimed adjustments on accounts of ocean, freight, insurance, inland
transportation, port and other related expenses, bank charges and commission to arrive at net export price at
ex-factory level and the net export price so determined is as shown in the dumping margin table.

LB Lufeng Titanium Industry Co., Ltd. was established on April 20, 2015 as a limited liability company
in accordance with Company Law of the People's Republic of China.

During the POI, LB Lufeng Titanium Industry Co., Ltd. has sold *** MT subject goods to India.
Out of this, the producer/exporter has sold *** MT indirectly through a related exporter/trader namely,
Billions (Hong Kong) Corporation Limited, Hong Kong. The producers/exporters have claimed
adjustments on accounts of ocean, freight, insurance, inland transportation, port and other related expenses,
bank charges and commission to arrive at net export price at ex-factory level and the net export price so
determined is as shown in the dumping margin table.

LB Sichuan Titanium Industry Co., Ltd. was established on February 21, 2001 as a limited liability
company in accordance with Company Law of the People's Republic of China.

During the POI, LB Sichuan Titanium Industry Co., Ltd. China PR, has sold ***MT subject goods
to India. Out of this, the producer/exporter has sold ***MT indirectly through a related exporter/trader
namely, Billions (Hong Kong) Corporation Limited, Hong Kong. It is further noted that out of this *** MT,
Billions (Hong Kong) Corporation Limited, Hong Kong has sold *** MT to India directly and rest of ***
MT of subject goods Billions (Hong Kong) Corporation Limited, Hong Kong has sold to India indirectly
through another related exporter/trader namely, Billions Europe Ltd., UK. The producers/exporters have
claimed adjustments on accounts of ocean, freight, insurance, inland transportation, port and other related
expenses, bank charges and commission to arrive at net export price at ex-factory level and the net export
price so determined is as shown in the dumping margin table.

LB Xiangyang Titanium Industry Co., Ltd., China PR, was established on April 29, 2011 as a limited
liability company in accordance with Company Law of the People's Republic of China.

During the POI, LB Xiangyang Titanium Industry Co., Ltd., China PR, has sold *** MT subject
goods to India. Out of this, the producer/exporter has sold *** MT indirectly through a related
exporter/trader namely, Billions (Hong Kong) Corporation Limited, Hong Kong. The producers/exporters
have claimed adjustments on accounts of ocean, freight, insurance, inland transportation, port and other
related expenses, bank charges and commission to arrive at net export price at ex-factory level and the net
export price so determined is as shown in the dumping margin table.

Henan Billions Advanced Material Co., Ltd. was established on May 19, 2016 as a limited liability
company in accordance with Company Law of the People's Republic of China.

During the POI, Henan Billions Advanced Material Co., Ltd., has sold *** MT subject goods to
India. Out of this, the producer/exporter has sold ***MT indirectly through a related exporter/trader
namely, Billions (Hong Kong) Corporation Limited, Hong Kong. It is further noted that out of this *** MT,
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Billions (Hong Kong) Corporation Limited, Hong Kong has sold *** MT to India directly and rest of ***
MT of subject goods Billions (Hong Kong) Corporation Limited, Hong Kong has sold to India indirectly
through another related exporter/trader namely, Billions Europe Ltd., UK. The producers/exporters have
claimed adjustments on accounts of ocean, freight, insurance, inland transportation, port and other related
expenses, bank charges and commission to arrive at PCN-wise weighted average of export price at ex-
factory level and the ex-factory export price so determined is as shown in the dumping margin table.

B) Gold Star Group (Sampled)
i.  M/s. Anhui Gold Star Titanium Dioxide (Group) Co. Ltd.
ii.  M/s. Anhui Gold Star Titanium Dioxide Trading Co. Ltd.

Anhui Gold Star Titanium Dioxide (Group) Co. Ltd. was established as a limited liability company in
accordance with Company Law of the People's Republic of China, on January 18, 1996.

During the POI, Anhui Gold Star Titanium Dioxide (Group) Co., Ltd., China PR, has sold *** MT
subject goods to India indirectly through a related exporter/trader namely, Anhui Gold Star Titanium
Dioxide Trading Co., Ltd., China PR on ex-works basis. The producer/exporter has claimed no adjustments
to arrive of export price at ex-factory level and the net export price so determined is as shown in the
dumping margin table.

M/s. Anhui Gold Star Titanium Dioxide Trading Co., Ltd., was established as a limited liability
company in accordance with Company Law of the People's Republic of China, on October 20, 2017.

During the POI, Anhui Gold Star Titanium Dioxide Trading Co., Ltd., has sold ***MT subject goods
to India. Out of this, the producer/exporter has sold *** MT of subject goods from its related
producer/exporter namely M/s. Anhui Gold Star Titanium Dioxide (Group) Co., Ltd., China PR. The
producer/exporter has claimed adjustments on accounts of ocean, freight, insurance, inland transportation,
port and other related expenses, bank charges and commission to arrive at net export price at ex-factory
level and the net export price so determined is as shown in the dumping margin table.

C) Shandong Group (Sampled)
i.  M/s. Shandong Xianghai Titanium Co. Ltd.
ii.  M/s. Shandong Jinhai Titanium Resources Technology Co. Ltd.

M/s. Shandong Xianghai Titanium Co., Ltd., was established on October 16, 2013 as a limited liability
company in accordance with Company Law of the People's Republic of China.

During the POI, Shandong Xianghai Titanium Co., Ltd., has sold *** MT subject goods to India.
The producers/exporters have claimed adjustments on accounts of ocean, freight, insurance, inland
transportation, port and other related expenses, bank charges and commission to arrive at net export price at
ex-factory level and the ex-factory export price so determined is as shown in the dumping margin table.

M/s. Shandong Jinhai Titanium Resources Technology Co., Ltd. China PR, was established on April
24, 2012 as a limited liability company in accordance with Company Law of the People's Republic of
China.

During the POI, Shandong Jinhai Titanium Resources Technology Co., Ltd. China PR, has sold
*** MT subject goods to India directly. The producers/exporters have claimed adjustments on accounts of
ocean, freight, insurance, inland transportation, port and other related expenses, bank charges and
commission to arrive at net export price at ex-factory level and the ex-factory export price so determined is
as shown in the dumping margin table.

D) Non sampled cooperating producers/exporters
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The Authority has considered the weighted average dumping margin evaluated on the basis of individual
dumping margins for the producers/exporters of the sampled category. This weighted average dumping
margin has been accorded to the non-sampled category of producers/exporters of subject goods and has
been mentioned in the dumping margin table.

E) Non-cooperating producers/exporters

The Authority determines the export price for non-cooperating producers/ exporters from China PR on the
basis of facts available. The export price so determined has been mentioned in the dumping margin table.

G.3.3 Determination of dumping margin

Considering the normal value and export price determined, as explained above, it is determined that the
dumping margin is more than the de-minimis limit prescribed under the Rules.

It is noted that many cooperating producers and exporters are related to each other and form a group of
related companies. It has been a consistent practice of the Authority to consider related exporting producers
and exporters as one single entity for the determination of a dumping margin and thus to establish one
single dumping margin for them. The rationale for this approach is that calculating individual dumping
margins might encourage circumvention of anti-dumping measures, thus rendering them ineffective, by
enabling related exporting producers to channel their exports to India through the company with the lowest
individual dumping margin.

In accordance with the above, related producers and exporters have been regarded as one single entity and
attributed one single dumping margin which was calculated on the basis of the weighted average of the

dumping margins of the cooperating related producers and exporters.

Dumping Margin (DM) Table

S. Producer CNV($/MT) Net Export Dumping DM DM
No. Price Margin (%) Range
($/MT) (DM) (%)
($/MT)
1. | M/s Anhui Gold Star faisad kel kel *** | 60-70
Titanium Dioxide (Group)
Co., Ltd.
2. | M/s Anhui Gold Star
Titanium Dioxide Trading
Co., Ltd.
3. | M/s Shandong Jinhai falehl Fhx falel *** 1 40-50
Titanium Resources
Technology Co., Ltd.
4. | M/s Shandong Xianghai
Titanium Co., Ltd.
5. | M/s LB Xiangyang kel kel fakaie *x* | 35-45
Titanium Industry Co Ltd,
and
6. | M/s LB Sichuan Titanium
Industry Co., Ltd.
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7. | M/s LB Lufeng Titanium
Industry Co., Ltd.
8. | M/s LB Group Co., Ltd.
9. | M/s Henan Billions
Advanced Material Co.,
Ltd.
10. | Non-Sampled Cooperative il folaie il *** 1 40-50
Producers/Exporters
11. | Residual Fkk falaied Fkk *** | 90-100

SECTION Il

H. ASSESSMENT OF INJURY AND CAUSAL LINK

H.1. Submissions made by other interested parties

57. The following submissions were made by the other interested parties with regard to injury and causal link:

Vi.

Vii.

viii.

Import volume data shows significant reliance on imports to meet domestic demand, particularly
from China PR.

Imports have shown steady increase in tandem with increase in demand in the POI.

Sales of the domestic industry have increased slightly while imports from other countries declined in
the POI.

Domestic industry is unable to meet the increasing demand for the subject goods and the demand
supply gap highlighting the need for imports.

Grade-wise examination would enable a clearer assessment of how different quality grades have
contributed to changes in cost and pricing dynamics. This approach will allow identification of
grades that may be experiencing higher or lower demand, pricing pressures, or cost variances,
leading to more tailored strategies for pricing, marketing, and production. Such an analysis can also
uncover trends that might be obscured in the aggregate data, thereby enabling more informed
decision-making and enhancing profitability.

The alleged injury to the domestic industry cannot be attributed solely to subject imports. Other
contributing factors include fluctuations in raw material prices, supply chain disruptions, changing
consumer preferences, and increased competition from both domestic and foreign producers.

The DI’s claim of a 22% return on capital employed (ROCE) for determining the non-injurious price
is excessive and inconsistent with the Anti-Dumping Rules, as it inflates the non-injurious price
calculation by applying an unjustifiable rate across both net worth and debt components of capital
employed. It is submitted that non-injurious price should be calculated based on the actual ROCE
earned by the domestic industry during periods without dumping allegations, considering the
prevailing economic conditions and ensuring that interest costs and profit margins reflect realistic
and reasonable levels.

Injury must be analysed separately for rutile and anatase grades as they are distinct forms of the PUC
due to their unique crystal structures and resultant physical and chemical differences.

Injury must be analysed separately for rutile-chloride and rutile-sulphate as they cannot be used
interchangeably. Mere adoption of PCN is insufficient for a holistic injury examination and does not
reflect the correct volume effect, price effect, and economic parameters for determining injury as per
the AD Rules.
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X.

Xi.

Xili.

Xiii.

XiV.

XV.

XVI.

XVii.

XViil.

XiX.

XX.

XXI.

XXii.

XXiil.

Domestic industry has used two separate import volumes to calculate dumping margin, and for
determining net export price, injury margin, price undercutting. Domestic industry has created an
inconsistency that could distort the injury examination. Volume of imports from China has risen by
50% while that of non-subject countries have experienced a decline of about 25%. Imports into India
have increased by only 12.80%, aligning with the increase in total Indian demand. Hence, Chinese
imports are taking away market share of non-subject country imports and not Indian market share,
which remained more or less at the same level.

Segregation of Chinese imports reveals that the increase in imports pertain to rutile-sulphate due to
the non-availability of rutile-sulphate domestically. Imports of rutile-sulphate are a necessity than a
choice.

Price undercutting in itself cannot be an indicator of injury leading to material injury. Setting of net
sales realisation (NSR) is a business decision, therefore, DI’s internal inefficiency that may lead to
higher cost of production and higher NSR cannot be a reason to claim injury or material injury.

As per the audits of the Comptroller and Auditor General, KMML has maintained pricing practices
that ensure recovery of variable costs which contradict claims of price suppression or depression.
KMML has not expanded its production capacity since fiscal year 2006-07 despite being the sole
domestic producer of rutile TiO2 in India. Despite consistent and increasing demand from the user
industry, capacity of KMML has remained the same. Capacity utilisation data suggests that KMML’s
performance has been consistent over time, showing no changes in output or capacity utilisation.
Sales prices of KMML have increased substantially over the injury period, whereas the cost of
production has decreased indicating that KMML is currently not facing adverse financial impacts
that would necessitate imposition of duties.

KMML has reported gross profits across all segments including PUC, of 120% and 20% respectively
from 2019-20 to 2022-23. Thus, claims regarding decline in profitability are devoid of merit and
warrant rejection.

Achieving 4, 00,000 MT capacity as mentioned by the domestic industry during the oral hearing
would require an approximate capital outlay of INR 10,000 Cr. Considering the domestic industry is
reportedly, financially constrained due to internal inefficiencies and borrowing, such investment
seems highly improbable.

Domestic industry’s sales volume and sales price have risen slightly which indicate stability and
improvement in the domestic industry’s performance, negating the assertion that the domestic
industry is suffering from injury.

Increase in imports from China PR has been modest and cannot be considered significant enough to
substantiate a claim of threat of material injury.

India does not constitute an exceptionally high-growth or lucrative market for foreign exporters as
demand has remained relatively steady over recent years and does not indicate significant or
increasing attractiveness to foreign exporters.

Domestic industry has not provided reliable data on the actual installed capacity in China which is
dedicated for the production of the PUC as opposed to the grades of TiO2 which are not subject to
this investigation, in the absence of which, the Authority should disregard the domestic industry’s
speculative assertions of excess capacities.

The COVID-19 pandemic and resultant lockdown is a factor in the performance of the domestic
industry and demonstrates the absence of any causal relationship between the dumped goods and
injury to the domestic industry. KMML’s annual report of 2022-23 reports an increase in COVID
related expenses, which may have increased the costs of the company.

Domestic industry has the option to address any injury arising from alleged subsidies as claimed by
the domestic industry by filing a separate anti-subsidy petition. It would be inappropriate to include
in the present anti-dumping assessment any injury purportedly caused by subsidisation such as export
tax rebates.
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XXIV.

XXV.

The domestic industry is inefficient owing to the massive increase in its interest costs which may
have contributed significantly to the domestic industry’s rising cost of sales, turning prior profits into
losses, and leading to the decline in ROL.

The domestic industry has specifically highlighted injury from the LB Group. However, it must be
noted that LB Group is backward integrated, thereby maintaining a more competitive cost structure.
KMML relies on purchased raw materials and is hence unable to efficiently manage its raw
materials. KMML’s annual report shows that there is a significant increase in raw material costs
which is disproportionate to the rise in sales, indicating inefficiencies.

H.2. Submissions made by the domestic industry

58. The following submissions were made by the domestic industry with regard to injury and causal link:

i.
ii.
iil.
iv.
Vi.

Vii.

viii.

XI.

Xil.

Xiii.

XiV.

XV.

XVi.
XVil.

XViil.

XiX.

Demand increased steadily until 2021-22 but declined in 2022-23 and during the POI.

Imports from the subject country have increased significantly from the base year to the POI.

The increase in imports is substantial both in absolute and relative terms.

The share of imports from the subject country in relation to Indian production and consumption has
grown consistently over the injury period.

Subject imports hold ***% market share in total Indian demand.

Price undercutting was determined by comparing the landed price of the subject imports with the
selling price of the domestic industry. The subject imports are undercutting the prices of the DI.
The cost of sales increased till 2022-23, after which it saw a slight decline in the POI. The selling
price increased till 2021-22 and then decreased till the POI. Subject imports therefore, are
suppressing the prices of the domestic industry.

The capacity of domestic industry has remained constant throughout the injury period.

Production and capacity utilisation of domestic industry has increased from the base year to 2021-
22, however declined significantly since then till POI.

Despite sufficient demand in the country, the domestic industry is operating at a very low
utilisation level.

Sales of the domestic industry increased till 2021-22, declined in 2022-23, and saw an increase in
the POI.

Market share of the applicants declined over the injury period whereas share of subject imports
have increased and is more than 50%. The subject imports have also taken away the share of other
countries in demand.

With regard to the profitability parameters of the domestic industry, COVID and low-priced
imports caused the domestic industry to incur losses in the base year.

In 2021-22, the domestic industry started earning profits, cash profits, and a reasonable ROI.
However, it started incurring severe losses in 2022-23, which continued into the POI, where the
landed price of the subject imports started to decline significantly. The ROI of the domestic
industry was negative ***% in the POI.

The inventories with the domestic industry have undergone a highly significant increase over the
injury period. The inventory in the POI is at *** MT, despite a reduction in production.

The number of employees and the wages paid have declined marginally over the injury period.
Productivity per employee has increased from the base year to 2021-22, it has however declined
significantly since then till the POI, following the movement of production.

The subject imports have adversely affected the growth of the domestic industry in respect of price
and profitability parameters.

There is an increase in dumped imports from the subject country, even beyond the demand supply
gap in India, after accounting for the new producer that has already started producing subject goods
after the POI.
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XX. Injury must be seen for the domestic industry as a whole as the PUC is defined as ‘titanium
dioxide’ and injury analysis must be considered for the product as a whole.
XXI. Calculation of dumping margin and injury margin has been carried out based on anatase and rutile
grades, as they are identified and any unknown grades of TiO2 have not been considered.
XXil. To calculate price undercutting, the total volume of imports has been considered.
XXiii. Landed price of Chinese imports declined after 2021-22, the landed price of non-Chinese imports
increased significantly, especially in the POI.
XXiV. Volume of imports from China increased as that of other countries declined.
XXV. The increase in stocks over the injury period is from about 50 crores to 250 crores.
XXVi. Capacity utilisation for one of the constituents of the domestic industry is only at 32% in the POI,

while that of another applicant is 32% for two different PCNs.

XXVil. Domestic industry was forced to follow movement of landed price and not costs by reducing

selling price in 2022-23 even with a cost increase. However, landed price was too low and below
cost and declined further in the POI.

XXViii. KMML suffered massive declines in PBT by about *** Cr and in PBIT by about *** Cr while its

interest cost increased only *** Cr.

XXiX. The reference made to KMML’s policy is to variable costs and not full costs and ignores full costs

knowing that market forces may not allow for full costs to be recovered.

XXX. COVID related expense was made initially in 2021, as per orders of the Government of Kerala. The

59.

60.

61.

amount paid in 2022-23, was simply a part payment to complete the amount contributed as part of
the company’s CSR obligations. Moreover, CSR expenses are not even considered for reporting
profits and are met from profit after tax.

H.3. Examination by the Authority

The Authority has taken note of the submissions made by the interested parties and has examined various
parameters in accordance with the Rules after duly considering the submissions made by the interested
parties. The injury analysis made by the Authority hereunder ipso facto addresses the various submissions
made by the interested parties.

Rule 11 of the Rules read with Annexure Il provides that an injury determination shall involve examination
of factors that may indicate injury to the domestic industry, taking into account all relevant facts, including
the volume of dumped imports, their effect on prices in the domestic market for like articles and the
consequent effect of such imports on the domestic producers of such articles. In considering the effect of
the dumped imports on prices, it is considered necessary to examine whether there has been a significant
price undercutting by the dumped imports as compared with the price of the like article in India, or whether
the effect of such imports is otherwise to depress prices to a significant degree or prevent price increases,
which otherwise would have occurred, to a significant degree. For the examination of the impact of the
dumped imports on the domestic industry in India, indices having a bearing on the state of the industry such
as production, capacity utilization, sales volume, inventory, profitability, net sales realization, the
magnitude and margin of dumping, etc. have been considered in accordance with Annexure 1l of the Rules.
H.3.1 Assessment of Demand/Apparent Consumption

The Authority has defined, for the purpose of the present investigation, demand, or apparent consumption
of the subject goods in India as the sum of domestic sales of the applicants and imports from all sources.
The demand for the PUC is as follows:

Particulars Unit 2020-21 2021-22 2022-23 POI
Imports from Subject MT 1,46,998 | 1,72,187 2,02,922 2,26,869
Country- China
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Indexed 100 117 138 154
Imports from other countries MT 1,46,874 1,77,252 1,41,605 1,22,608
Indexed 100 121 96 83
Sales of Domestic Industry MT 46,855 47,913 38,998 47,223
Indexed 100 102 83 101
Indian Demand MT Fhk Fhk Fxk Fhk
Indexed 100 117 113 116

It is seen that the demand for the product under consideration increased in 2021-22 and declined marginally
thereafter till POI. The imports from subject country have increased significantly by 54% when compared

with base year 2020-21.

H.3.2 Volume effect of dumped imports on domestic industry

a) Imports in absolute and relative terms

With regard to the volume of the dumped imports, the Authority is required to consider whether there has
been a significant increase in the dumped imports, either in absolute terms or in relation to production or
consumption in India. For the purpose of the injury analysis, the Authority has relied upon the transaction-
wise import data from DG System. The Authority has considered the data based on the finalised PUC and
PCN of the subject goods. The import volumes of the subject goods and share of the same during the injury

investigation period are as follows:

Particulars Unit 2020-21 2021-22 2022-23 POI
Import Volume
Subject Country- China MT 1,46,998 | 1,72,187 2,02,922 2,26,869
Indexed 100 117 138 154
Other Countries MT 1,46,874 | 1,77,252 1,41,605 1,22,608
Indexed 100 121 96 83
Total Imports Volume MT 2,93,872 3,49,439 3,44,527 3,49,476
Indexed 100 119 117 119
Subject imports in relation to
Total imports % 50 49 59 65
Indexed 100 99 118 130
Indian production % 287 302 433 494
Indexed 100 105 151 172
Indian demand % 43 43 53 57
Indexed 100 100 123 133

It is seen that:

a. The subject imports have witnessed a significant increase throughout the injury period. Imports

from other countries increased in 2021-22, but declined sharply thereafter till the POI.

b. Share of imports from China PR in total imports was already quite high. Further, the same
increased over the injury period, and share of imports from other countries have declined.
c. Subject imports in relation to Indian production and consumption has increased over the injury

period.

d. It can be observed that there is an overall increase in the demand.
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H.3.3 Price effect of dumped imports on domestic industry

With regard to the effect of the dumped imports on prices, it is required to be analysed whether there has
been a significant price undercutting by the alleged dumped imports as compared to the price of the like
product in India, or whether the effect of such imports is otherwise to depress prices or prevent price
increases, which otherwise would have occurred in normal course.

Accordingly, the impact on the prices of the domestic industry on account of dumped imports of the subject
goods from the subject country has been examined with reference to price undercutting and price
suppression/depression, if any. For the purpose of this analysis the cost of sales and the net sales realization
(NSR) of the domestic industry have been compared with the landed price of the subject imports.

a) Price Undercutting

In order to determine whether the imports are undercutting the prices of the domestic industry in the
market, price undercutting has been worked out by comparing the landed price of the subject imports with
the selling price of the domestic industry during the investigation period. For the purpose, the Authority
notes that there is significant difference in the prices of different types of the product under consideration.
Therefore, the Authority has compared landed price of imports with the selling price of the domestic
industry for comparable types, by considering the PCN notified by the Authority. Thus, weighted average
price undercutting has been determined after considering associated import volumes and same is given
below-

Weighted

Particulars Unit A-S R-S R-C Average

Landed Price IMT 1,78,574 2,01,911 2,26,934 2,05,197
Net Selling Price IMT e o e e
Price Undercutting IMT e e e e
Price Undercutting % e e e e

Price Undercutting Range 0-10 Negative 5-15 Negative

It is seen from the data that the imports are not undercutting the prices of the domestic industry in the
market. However, the Authority notes that the R-S form manufactured by the domestic industry is in
uncoated form.

b) Price Suppression/Depression

For the purpose of analysing price suppression and depression in the domestic market, the applicants have
provided information about (a) cost of sales, (b) domestic selling price, as is given in the table below.

Particulars Unit 2020-21 2021-22 2022-23 POI
Landed Price I/MT 1,74,761 | 2,61,253 | 2,33,166 2,05,197
Indexed 100 149 133 117

*k*k E X E X *k*k

Cost of Sales I/MT
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Indexed 100 110 147 135
Selling Price I/MT e e e e
Indexed 100 133 124 113

It is seen that both the selling price and the cost of sales increased over the injury period. However, the
increase in cost of sales was much higher than the increase in selling price of the subject goods. Further,
whereas the selling price was above cost of sales till 2021-22, the same declined below the level of cost of
sales in 2022-23 and the POI. The landed price of imports shows a fluctuating trend, with a significant
increase in 2021-22 followed by a decline during the POl .The landed price of imports were materially
below cost of sales in the POI. The selling price trend also reflects price depression, as it declined from its
peak in 2021-22 X***/MT) to ***/MT) during the POI, despite the cost of sales remaining elevated.
Subject imports are, thus, causing significant price suppression in the domestic market.

H.3.4 Economic Parameters of the domestic industry

Annexure |1 to the Rules provide that the examination of the impact of the dumped imports on the domestic
industry should include an objective and unbiased evaluation of all relevant economic factors and indices
having a bearing on the state of the industry, including actual and potential decline in sales, profits, output,
market share, productivity, return on investments or utilization of capacity; factors affecting domestic
prices, the magnitude of the margin of dumping; actual and potential negative effects on cash flow,
inventories, employment, wages, growth and the ability to raise capital investments. Accordingly, various
injury parameters relating to the domestic industry are discussed herein below.

The performance of the applicants in the POI has been compared with its performance in the base year.

a) Capacity, Production, Capacity Utilisation, and Sales

The Authority has considered the capacity, production, capacity utilisation, and sales volume of the
domestic industry over the injury period. The table below shows factual position.

Particulars Unit | 2020-21 2021-22 2022-23 POI
Installed Capacity MT 82,500 82,500 82,500 82,500
Indexed 100 100 100 100
Production MT 51,221 56,956 46,811 45,944
Indexed 100 111 91 90
Capacity Utilisation % 62 69 57 56
Indexed 100 111 92 90
Domestic Sales MT 46,855 47,912 38,999 47,223
Indexed 100 102 83 101

It is seen that:
a. Capacity of the domestic industry has remained constant throughout the injury period.
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The market share of the subject imports and the domestic industry over the entire injury period was as

b) Market Share in Demand

Production and capacity utilization of the domestic industry has increased from base year to
2021-22 but declined significantly since then till POI.
Despite sufficient demand in the country, the applicants are operating at low utilization level.
Production, sales and capacity utilization in 2020-21 were lower due to country wide COVID-
related lockdown.
Sales of the domestic industry increased till 2021-22, declined in 2022-23 and increased again in

follows:
Particulars Unit 2020-21 2021-22 2022-23 POI
Subject Country % **x *k%k *k%k **%*
Indexed 100 100 123 133
Other Countries % falahed Fxk Fxk Fhk
Indexed 100 103 86 72
Domestic Industry % Fhx il il il
Indexed 100 102 74 87

The market share of the subject country has increased significantly over the injury period. The market share
of the domestic industry has decreased over the injury period, while the share of imports from the subject
country has increased, and the share of imports from non-subject countries has consistently declined.

The profit, cash profits, profit before interest (PBIT), and return on investment of the domestic industry
over the injury period has been analysed and were as follows:

c) Profitability, Cash Profits, and Return on Investment

Particulars Unit | 2020-21 | 2021-22 | 2022-23 | POI
Cost of Sales I/MT ol Fhx Fhx FHx
Indexed 100 110 147 135
Selling Price IMT falell falekal falekal folakel
Indexed 100 133 124 113
Profit/Loss per Unit IMT il ekl ekl ik
Indexed 100 476 (327) | (307)
Profit/Loss (PBT) % Lacs Frk Fxk Fxk falekl
Indexed 100 1,220 (872) | (1007)
PBIT — Domestic Sales % Lacs Hx ookl ookl Hx
Indexed 100 923 (620) | (707)
PBIT — per Unit IMT falaied ikl faleie falaied
Indexed 100 434 (278) | (259)
Cash Profit — Domestic Sales | X Lacs el Fhx Fhx il
Indexed 100 691 (454) | (513)
Cash Profit — per Unit IMT il folekal folekal ik
Indexed 100 387 (242) | (226)
Return on Investment % kel falalel falalel falelad
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| Indexed | | 100 829 | (512) | (552) |

78. It is seen that

a. The costs of sales increased over the injury period, whereas the selling price increased in 2021-22 and
declined consistently thereafter till the POI. Resultantly, the profits of the domestic industry increased
in 2021-22 and steeply declined thereafter leading to significant financial losses. The financial losses
suffered have increased in the POI.

b. As a result of decline in profits, the cash profits declined significantly over the injury period. The
domestic industry has suffered cash losses in 2022-23 and the POI.

c. The return on investment followed the same trend as that of profit before tax. Return on investment
declined significantly over the injury period. The ROI was at a negative ***% in the POI.

d. The profitability of the domestic industry was low in 2020-21 due to COVID related lockdown. In any
case, the performance of the domestic industry deteriorated steeply by the POI in respect of profits,
cash profits and return on investment.

d) Inventory

79. The data relating to the inventory position of the domestic industry over the injury period and POl is given
in the table below:

Particulars Unit 2020-21 2021-22 2022-23 POI
Opening Inventory MT bkl Hkok Hkk *okk
Indexed *xx *kk *xx o
Closing Inventory MT dedede *xx *kk *xx
Indexed *Hk *hk KAk *kk
Average Inventory MT Fokk o Hhk s
Indexed 100 126 237 394

80. It is seen that the level of inventories with the domestic industry increased significantly over the injury
period.

e) Employment, Wages, and Productivity

81. The position with regard to employment, wages, and productivity of the domestic industry is as follows:

Particulars Unit 2020-21 2021-22 2022-23 POI
Number of employees Nos Fhx Hxk il il
Indexed 100 99 96 99
Wages ? LaCS *kx **k*k **k* **k*
Indexed 100 84 82 83
Productivity per employee MT/No. Fhx ikl il il
Indexed 100 113 95 91
Productivity per day MT/Day fale Hxk il il
Indexed 100 111 91 90

82. The Authority notes that the number of employees and wages paid have decreased over the injury period.
The productivity per employee has increased from the base year to 2021-22 and declined in 2022-23 and
the POI.
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f) Growth

83. It is seen that the imports have led to an adverse effect on the growth of the domestic industry in respect of
both volume and price parameters.

Particulars Unit 2021-22 2022-23 POI
Capacity YIY 0% 0% 0%

Production YIY 11% -18% -2%
Sales YIY 2% -19% 21%
PBT YIY 1119% -163% -17%
PBIT YIY 823% -156% -17%
Cash profit per unit YIY 591% -151% -17%
ROI YIY 729% -150% -10%

g) Factors affecting domestic price

84. The Authority has examined the import prices from the subject country, change in the cost structure,
competition in the domestic market, factors other than dumped imports that might be affecting the prices
of the domestic industry in the domestic market. The Authority further notes that the principal factor
affecting the domestic prices is the dumped imports of the subject goods from the subject country.

h) Ability to raise capital

85. The Authority notes that even though the domestic industry has the ability to raise new investments to
increase its capacities to cater to the demand of the PUC in India the domestic industry has been unable to
utilise its capacities and is facing losses due to dumped imports. The dumping of the subject goods has
impacted the domestic industry’s ability to raise capital investments. The Authority also notes that new
players are planning to make and making investments in the Indian industry of the PUC, but they are
however, unable to move forward due to the dumped imports.

i) Magnitude of dumping and dumping margin

86. It is seen that the dumping margin from the subject country is not only more than de-minimis but also
significant.

I. CAUSAL LINK AND OTHER FACTORS

87. The Authority examined whether other factors listed under the Rules could have caused injury to the
domestic industry. The Authority examined known factors other than the dumped imports and ascertain
whether these are at the same time have been injuring the domestic industry, so that the injury caused by
other, if any, is not attributable to the dumped imports. Factors which are relevant in this respect include,
inter alia, the volume of subject goods not sold at dumped prices, contraction in demand or changes in the
pattern of consumption, trade restrictive practices, changes in technology, the export performance of the
domestic industry and the productivity of the domestic industry.
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i) Volume and prices of imports from third countries

It is seen that the imports of the product under consideration from other countries are significant. However,
they are at significantly higher prices than selling price of the domestic industry. Therefore, imports from
other countries are not a cause of material injury suffered by the domestic industry.

i) Contraction in Demand

The demand has consistently increased throughout the injury period. Thus, decline in demand is not the
cause of injury.

iii) Changes in pattern of consumption

There are no changes in the pattern of consumption for the product under consideration over the injury
period that could have caused injury to the domestic industry.

iv) Conditions of competition and trade restrictive practices

The investigation has not shown any change in the conditions of competition or any trade restrictive
practices.

V) Developments in Technology

No evidence has been brought forward to show that there are no significant changes in technology.

vi) Export performance of the domestic industry

The information provided has been considered for domestic operations of the domestic industry.

vii) Performance of other products

The domestic industry has provided the injury data for the PUC and the same has been adopted by the
Authority for the purpose of the injury analysis. Performance of other products produced and sold by the

domestic industry has not been considered.

1.1. Conclusion on Injury and Causal Link

Analysis of the performance of the domestic industry over the injury period shows material injury to the
domestic industry. The causal link between dumped imports and the injury to the domestic industry is
established on the following grounds:

i.  Imports have increased in absolute terms and relative terms.

ii. The increase in cost of sales is higher than the increase in selling price of the subject goods over the
injury period with selling price going below the level of cost of sales in 2022-23 and the POI. The
landed price of subject imports increased till 2021-22 and declined in 2022-23 and the POI leading to
price suppression and depression in the domestic market.

iii. Domestic industry has not been able to increase production and sales due to dumping.
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iv. Subject imports hold ***% of the market share despite domestic industry’s capacity lying unutilised.

v. Inventories of the domestic industry has been on the rise and has increased significantly in the POlI,
despite production reducing over the injury period.

vi. The domestic industry’s profitability and return on capital employed has been adversely affected.
The domestic industry has made losses in 2022-23 and the POI. The ROI of the domestic industry in
the POI is significantly low.

The above analysis indicates that the domestic industry is suffering material injury due to increased dumped
imports of the PUC into India from the subject country. There exists a causal relation between the increase
in dumped imports of the subject goods originating in or exported from the subject country and the
material injury suffered by the domestic industry.

J. MAGNITUDE OF INJURY MARGIN

The Authority determines the NIP for the domestic industry on the basis of principles laid down in the
Rules read with Annexure Ill, as amended. The NIP of the product under consideration is to be
determined by adopting the information/data relating to the cost of production provided by the domestic
industry for the POI. The NIP has been considered for comparing the landed price from the subject
country for calculating injury margin. For determining the NIP, the best utilisation of the raw materials
and utilities has been considered over the injury period. Best utilisation of production capacity over the
injury period has been considered. Extraordinary or non-recurring expenses have been excluded from the
cost of production. A reasonable return (pre-tax @ 22%) on average capital employed (i.e., average net
fixed assets plus average working capital) for the product under consideration was allowed as pre-tax
profit to arrive at the NIP as prescribed in Annexure 111 to the Rules. The Authority has determined NIP
separately for each of the quarters of the POI.

It is noted that many cooperating producers and exporters are related to each other and form a group of
related companies. It has been a consistent practice of the Authority to consider related exporting producers
and exporters as one single entity for the determination of injury margin and thus, to establish one single
injury margin for them. This is in particular because calculating individual injury margins might encourage
circumvention of anti-dumping measures, thus rendering them ineffective, by enabling related exporting
producers to channel their exports to India through the company with the lowest individual injury margin.

In accordance with the above, related producers and exporters have been regarded as one single entity and
attributed one single injury margin which was calculated on the basis of the weighted average of the injury
margins of the cooperating related producers and exporters.

100. Based on the landed price and the NIP determined as above, the injury margin as provisionally

determined by the Authority is provided in the table below.

Landed Injury IM IM
S.No. Producer NIP($/MT) | Value Margin(1M) (%) | Range
($/MT) ($/MT) ° g
*kx **k* *kx **k*

M/s Anhui Gold Star Titanium
Dioxide (Group) Co., Ltd.

20-30
M/s Anhui Gold Star Titanium
Dioxide Trading Co., Ltd.




92 THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]
A A ) A *kx **k*k *kx **k*
3 M/s Shandong Jinhai Titanium
" | Resources Technology Co., Ltd.
20-30
4 M/s Shandong Xianghai
' Titanium Co., Ltd.
*kx **k* *kx **k*
5 M/s LB Xiangyang Titanium
' Industry Co., Ltd.
5 M/s LB Sichuan Titanium
' Industry Co. Ltd
M/s LB Lufeng Titanium
7 Industry Co., Ltd. 15-25
8. M/s LB Group Co., Ltd
9 M/s Henan Billions Advanced
' Material Co., Ltd.
- H **kx **k* *kx **kx
10. Non-Sampled Cooperative 15.25
Producers/Exporters
11. | Residual Fkk Fkk Fkk **k | 25-35

K. THREAT OF MATERIAL INJURY

101. In

the present investigation, the domestic industry has contended threat of material injury. The Authority

examined the threat of material injury to the domestic industry considering the parameters relating to the
threat of material injury in terms of Paragraph (vii) of Annexure 11 of the Rules, which states as under:

_“A determination of a threat of material injury shall be based on facts and not merely on allegation,
conjecture or remote possibility. The change in circumstances, which would create a situation in which
the dumping would cause injury, must be clearly foreseen and imminent. In making a determination
regarding the existence of a threat of material injury, the Designated Authority shall consider, inter
alia, such factors as:

a. asignificant rate of increase of dumped imports into India indicating the likelihood of
substantially increased importation;

b. sufficient freely disposable or an imminent, substantial increase in capacity of the exporter
indicating the likelihood of substantially increased dumped exports to Indian market, taking
into account the availability of other export markets to absorb any additional exports;

c. whether imports are entering at prices that will have a significant depressing or suppressing
effect on domestic prices, and would likely to increased demand for further imports; and

d. inventories of the article being investigated.”
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K.1.

Submissions by other interested parties

102. The following submissions have been made by other interested parties with regard to threat of material
injury:

Vi.

Vil.

viil.

K.2.

Increase of imports from the subject country has been only 4% on a year-on-year basis and cannot be
considered as significant enough to substantiate threat.

Marginal increase in imports both in relative and absolute terms is not sufficient to support the claim
of threat of material injury.

India does not constitute an exceptionally high-growth or lucrative market for exports of the subject
goods due to stable demand.

Stable demand does not indicate significant or increasing attractiveness to foreign exporters, including
Chinese exporters.

Threat must be both imminent and clearly foreseen and existence of surplus production capacity alone
does not fulfil this criterion.

Domestic industry has not provided reliable data on actual installed capacity in China dedicated for
production of the subject goods as compared to those grades of titanium dioxide that are used in food
or pharmaceuticals.

Lack of bifurcated data on China’s capacities for the product under consideration and other titanium
dioxide types leaves a gap in understanding the extent of production dedicated to the subject goods in
China.

It is the established policy of one of the constituents of the domestic industry to price the product
under consideration above its variable costs of production, contradicting the claims of existence of
threat of material injury.

Submissions by the domestic industry

103. The following submissions have been made by the domestic industry with regard to threat of material
injury:

i
ii.

iii.
iv.

V.
Vi.

Vii.

vii

iX.

Imports have increased significantly over the injury period with relative to increase in demand.
Imports increased in the POI significantly whereas the demand declined.
Imports of rutile grade increased significantly.
Post POI import volumes and prices of the subject country have remained consistent.
Chinese capacity for the subject goods is around 55 lacs MT, which amounts to 56% of the global
capacity to produce the subject goods. Capacity with one Chinese exporter alone is 15 lacs MT.
Domestic demand of China PR is weak, thereby showing freely disposable capacity for exports.
Public domain knowledge suggests that production levels of the subject goods in China showed year
on year increase despite weak demand.
Chinese government heavily aids producers and manufacturers in China, creating distortions in the
Chinese economy, significantly affecting input costs.
I. Various jurisdictions around the world have imposed measures against imports of titanium dioxide
from China PR, indicating China’s behaviour to dumped goods.
Imposition of global actions has resulted in a restricted export market for China, which already has
weak demand, hence creating the possibility that China will redirect its excess capacity to the Indian
market.
Chinese producers of the subject goods have suffered a loss of market due to the global actions, and
such volume is likely to shift to India.
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Xi. Indian market is price sensitive, and availability of low-priced imports would have an adverse impact
on the prices of the product in the market, and hence leaves the domestic industry susceptible to
aggravated injury.

Xii. Subject imports are at a price lower than cost of sales of the domestic industry, forcing it to reduce its
selling price and making the domestic industry vulnerable.

K.3. Examination by the Authority

104. The Authority has examined the threat of material injury considering the parameters relating to the threat
of material injury in terms of Paragraph (vii) of Annexure Il of the Rules below.

a. Significant rate of increase of dumped imports into India

105. From an analysis of the import data, it is seen that there has been a year-on-year increase of imports into
India and the rate of increase in imports in the POl as compared with the base year is significant. Imports
have increased by 54%. The import price has also seen a significant decline in prices from 2021-22 to the
POL. A significant increase in imports with declining prices indicates the threat of substantially increased
imports in the future.

b. Freely disposable capacity with the producers

106. The applicants have submitted that there is significant freely disposable capacity for titanium dioxide in
China PR. The interested parties have contended that the disposable capacities as submitted by the
domestic industry are unreliable and should be bifurcated into that of capacity of PUC and of NPUC.
However, the domestic industry has relied upon the website of the Chinese producers19 as evidence, apart
from which they have relied upon a market research report. As per such information, the capacity
available with just one sampled group is 15 lacs MT, making it nearly three times that of Indian demand.

107. The Authority has compared the information on capacity and production, as made available by the
responding producers. It is seen that the sampled producers alone have a surplus capacity of ***MT
which is in the range of 85-95 % of total Indian demand.

S.No Particulars Gold Star Group | Shandong Group LB Group Total
4. Capac'ty **k*k *kx *k* *kx
5. Product'on **k* *kx * k% *kx
6. Surplus **k* *kx * k% *kx

c. Imports entering at prices that will have a significant depressing or suppressing effect on
domestic prices

108. As noted above from the movement of cost of sales, selling price and landed price of imports that the
subject imports are suppressing the domestic prices. The increase in selling price is lower than the
increase in cost of sales, and the selling price is below the level of cost of sales since 2022-23. The landed

19. https://lwww.lomonbillions.global/key-facts/


https://www.lomonbillions.global/key-facts/

[¢TRT |—@ue 1] T T TSI © T 95

price of imports increased till 2021-22 and declined significantly thereafter, while the cost of sales
increased.
d. Level of inventories

109. The level of inventories available with the producers in subject countries could not be ascertained as such
information was not made available by the interested parties. Accordingly, this parameter for ascertaining
threat of injury could not be examined by the Authority.

e. Trade remedial actions by other countries

110. Itis seen that various countries including Brazil, Saudi Arabia, the Eurasian Economic Union, and the EU
have imposed anti-dumping duty on imports of subject goods in their country from China PR. Further, the
United States has imposed an additional import duty since 2018. This highlights the tendency of the
producers from the subject country to dump goods in various markets. The actions by various countries
can be seen in the table below:

SN Date Country Action Exporters Duty
1. | 21 Oct | Brazil Interim duty LB Group 578 USD/MT
Gold Star Group 654 USD/MT
2. | 9" Oct | Saudi Arabia Initiated case | -- --
3. | 39Sep | Eurasian Final duty LB Group 14.27%
Ecc_momlc Shandong Group 16.25%
Union
4, | 10" EU Preliminary LB Group 39.7%
July duty Gold Star Group 14.4%
f. Loss of market due to trade remedial actions
111. It has been brought to the notice of the Authority that in lieu of the actions imposed globally, there is a

loss of market to China PR. Chinese exports are highly likely to be diverted into the Indian market,
considering the Indian market’s stable demand. This poses a credible threat of the volumes exported to
these countries shifting to India due to imposition of such measures as can be seen from the table below.

112. It has been contended by the domestic industry that the Indian market is price sensitive and is vulnerable
to imports that are low-priced. As has been noted above, the landed value of the subject imports has

Particulars UOM | 2020 2021 2022 2023 2024
China Global Exports MT | 12,91,858 | 13,88,669 | 14,68,805 | 16,93,380 | 10,04,541
China exports to India MT | 1,51,242 | 1,76,914 | 1,93,768 | 2,54,655 | 1,48,566
% Share % 12% 13% 13% 15% 15%
Particulars UOM | 2020 2021 2022 2023 2024
China exports to EU MT 2,03,459 2,26,531 2,22,034 2,61,734 1,71,596
China exports to USA MT | 18227 13,118 20,418 15,619 8,986
China exports to Brazil | MT | 1,08,344 | 1,02,322 | 96,014 | 1,20,989 | 76,978
China exports to Saudi MT | 13,606 10,721 17,152 23,678 15,209
Arabia
Patential volume that MT | 343635 | 352,692 | 355619 | 4,22,020 | 2,72,769
can shift to India

(Source: Trademap)

g. Vulnerability of the Indian industry
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dropped consistently. In this situation, the Authority holds that there is a tenable threat of aggravated
injury to the industry, considering the dumping of subject imports.

L. INDIAN INDUSTRY’S INTEREST & OTHER ISSUES

L.1. Submissions by other interested parties

113. The following submissions have been made by the other interested parties with regards to public interest:

i)
i)

i)

iv)
v)

vi)

Imposition of anti-dumping duty would increase the price of the subject goods, there by impacting
paint and plastic manufacturers.

One of the other interested parties have submitted that TiO2 has no substitutes that provide the same
performance in their products. They have projected that the imposition of a 10% anti-dumping duty
(ADD) would increase paint production costs by I5/kg for finished products, potentially raising paint
prices by %3.5-6/kg depending on dosage levels in formulations. Given the significant share of TiO2
in paint formulations (15-20%), the cost increase would likely be passed on to consumers. Despite
this, it is believed that demand for TiO2 is not highly price-sensitive but driven by quality, as
domestic industry cannot meet the required standards for whiteness, sheen, and gloss. They have
highlighted a significant dependency on imports, as the domestic industry lacks the capacity to meet
demand.

Consumers relying on affordable products would be unable to afford these products anymore.

The cost of imports has already been increased due to the customs duty payable on the subject goods
at 10%. Addition of anti-dumping duty would lead to a substantial price hike for titanium dioxide.
Imposition of duty would be against consumer interest as the largest consumer of subject goods is the
paint industry. The demand supply gap in the country can only be overcome with imports.

In total Indian consumption, there is likely not more than 10% of total Indian production. Hence, if
duties are applied, it will affect the majority negatively.

vii) Domestically available rutile grade is not suitable and hence users will have to import, which will be

deterred by duties if imposed.

viii) The duties imposed by the EU is causing difficulties to paint manufacturers within the EU and the

iX)

X)

Xi)

same situation is likely to be replicated in India.

Imposition of duties will bring challenges to the Indian masterbatch industry as there is financial
stress on the industry due to inverted duty structure, and further, there will be a potential setback on
export competitiveness.

India does not constitute an exceptionally high-growth or lucrative market for foreign exporters as
demand has remained relatively steady over recent years and does not indicate significant or
increasing attractiveness to foreign exporters.

One of the other interested parties have asserted that the imposition of anti-dumping duties would
have minimal impact on their operations. Despite previous price increases of up to 50% for TiO2,
they experienced no interruptions in demand, suggesting that price hikes do not significantly affect
the downstream industry. Further, they have emphasized that the demand for TiO2 is not highly
price-sensitive, with no substitutes available in the market. They also mentioned that large paint
companies typically pass price increases on to consumers without a reduction in demand. There are
viable alternatives to Chinese TiO2 from non-subject countries, so they could easily switch suppliers
if duties are imposed. TiO2 is a small component in finished products, and price increases would
have a minimal effect on profitability.

L.2. Submissions by the domestic industry

114. The following submissions have been made by the domestic industry with regards to public interest:
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i) The domestic industry constitutes the entire Indian industry and one more producer has recently
entered the market. Imposition of duties is essential to ensure a fair market price and will prevent
India from becoming solely import reliant. If duties are not imposed, Chinese producers will create a
monopoly in the market.

I1) Increasing market share of the subject imports of China have not only caused injury to the domestic
industry but also taken all the share of other countries.

1ii) Encouraging domestic production will further boost employment, improve standard of living and
increase the GDP of the country.

Iv) Titanium dioxide is used in the paints and coating industry, plastic industry, paper, rubber and leather
industries. The cost on account of subject goods for the downstream industry is miniscule. 70% of
the demand for subject goods is generated by the paints industry wherein TiO2 hardly constitute 5%
of the composition.

V) Titanium dioxide primarily serves the paint industry accounting for approximately 70% of total
demand. The subject goods constitute a 5%, 25% and 30% of the overall composition of paints used
in households, paints used in industrial application and powder coating used in appliances
respectively. The eventual impact of duties on the end consumer would be minimal and non-
consequential.

vi) If measures are not imposed, the industry is likely to shut down due to inability to match the price of
the dumped imports, deteriorating profitability, and other financial indicators.

vii) The paint industry, even if unable to pass on any possible increase in cost to the consumers, would be
able to absorb the impact of duties imposed themselves.

viii) As regards the plastics industry, the sector would remain profitable even if the impact of duties were
not to be passed on or were not absorbed.

iX) Existence of demand supply gap does not justify dumping of the subject goods.

X)  There exist imminent plans to expand the capacity of the domestic industry, and to make additions to
the Indian industry, which will take away the need for imports as a whole.

Xi) Any minimal impact on masterbatch industry can be passed on to the downstream user, and
alternatively, there are other sources of TiO2 from where the masterbatch industry can source TiO2.

Xii) For export competitiveness, exporters of masterbatch can obtain an advance authorisation license,
which would enable them to import products duty-free.

xiii) India is a growing market and the volume of demand offered by the Indian market is significant and
unmatched by other countries individually.

Xiv) Multiple investigating authorities have levied duties and initiated investigations on imports of TiO2
from China.

XV) Rutile through sulphate and rutile through chloride can both be sourced from alternate sources of
supply, in the event that importers and users want to opt for alternate sources.

XVi) The product is a price sensitive and capital-intensive product and expansion of capacity for such
product presents challenges and requires considerable time. Domestic industry is making efforts in
this regard.

XVvii) The domestic industry requires a fair market to make investments to further its plans of expansions.

L.3. Examination by the Authority

115. The Authority notes that the purpose of imposition of anti-dumping duty, in general, is to eliminate injury
caused to the domestic industry by the unfair trade practices of dumping so as to re-establish a situation of
open and fair competition in the Indian market, which is in the general interest of the country. Imposition
of anti-dumping measures does not aim to restrict imports from the subject country in any way. Trade
remedial investigations are intended to restore equal competitive opportunities in the domestic market by
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116.

117.

118.

119.

120.

ensuring a level playing field for domestic producers by the imposition of appropriate duties against trade
distorting imports. At the same time, the Authority is aware that the impact of such duties is not limited to
only the domestic producers of the PUC but also affects the users and consumers of the PUC. Moreover,
the imposition of duties may stimulate the emergence of new producers within the country.

The Authority issued initiation notification inviting views from all the interested parties, including
importers, consumers and others. The Authority also prescribed a questionnaire for the users/ consumers
to provide relevant information about the present investigation including any possible effects of anti-
dumping duty on their operations. Information was sought on, inter-alia, interchangeability of the product
supplied by various suppliers from different countries, ability of the domestic industry to switch sources,
effect of anti-dumping duty on the consumers, factors that are likely to accelerate or delay the adjustment
to the new situation caused by imposition of anti-dumping duty.

The interested parties have filed economic interest questionnaires. It is noted from the submission of all
the interested parties that the subject goods are primarily used in the paint industry which constitutes a
major portion of the total demand for the subject goods and the subject goods form very low percentage
of the total volume of composition of the paints. The analysis submitted by the applicants and other
interested parties shows that difference in the cost of the subject goods due to impact of imposition of
duties would not be significant.

The Authority notes that there exists a demand-supply gap in the present investigation. The Authority
notes the submission of the domestic industry that active steps are being taken to expand capacity by the
existing producers and also by new producers. One new producer namely, M/s Meghmani Organics Pvt
Ltd, has already set up new capacities post POI. It is also recognised that dumping needs to be addressed,
so as to provide the Indian industry with a fair and level playing field to plan capacity expansion
considering the fact that the industry is a capital-intensive industry.

It is also noted in this regard that existence of demand-supply gap does not justify dumping in any
situation. The same has been held by the CESTAT in DSM Idemitsu Limited v. Designated Authority10
as well as by the Gujarat High Court in NOCIL Limited v. Government of India. The Gujarat High Court
held as follows in this regard:

“Where gap of demand and supply exists, the imports are inevitable but that is not a
justification for imports coming into India at unfair and dumped prices. In view of the
information made available by the petitioner to the authority, it is clearly found that there is
continuous dumping, in the present case and, therefore, the demand and supply gap is not the
basis for allowing such import. ”

The Authority notes that the volume of imports from the subject country has increased throughout the
injury period. The share of subject imports forms 57% of the total Indian demand. The increase in imports
from the subject country has also adversely impacted the market share of the volume of imports from non-
subject countries, whose share in the market has been reduced from 43% in the base year to 31% in the
POI. The consumers have alternate sources of supply. Therefore, even if volume of imports declines as a
consequence of the imposition of anti—-dumping duties, imports from non—subject countries would replace
such dumped imports and, thereby, mitigate the adverse effects, if any.

10 2000(119)EL.T 308 (TRI-DEL.).
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M. POST-DISCLOSURE SUBMISSIONS

M.1 Submissions by other interested parties:

Vi.

Vil.

viii.

Xi.

Xil.

Xiii.

Xiv.

XV.

XVi.

XVil.

XVill.

XiX.

XX.

XXI.

XXil.

. Rutile-Sulphate Titanium Dioxide should not be included in the investigation scope, because it is

distinct from Rutile-Chloride in terms of applications and pricing.

. Domestic producers lack the capacity to meet India's demand, with total installed capacity at

82,500 MT while demand is ***MT, making imports essential.
There is no causal link between imports and injury to the domestic industry, as several other market
factors have impacted the domestic industry's financial health.

. The raw material price fluctuations, supply chain disruptions, and global macroeconomic issues are

key reasons for financial difficulties faced by domestic producers, rather than imports.

. The other interested parties challenge the injury analysis methodology, arguing that the Authority

has not sufficiently examined non-import factors affecting the domestic industry.

The domestic manufacturers have not expanded capacity despite years of protection, demonstrating
that anti-dumping duties have not led to increased domestic production.

Imports from China help bridge the demand-supply gap, ensuring stable input costs for the plastics
industry.

Anti-dumping duties will lead to increased costs for key downstream sectors, including plastics,
paints, and paper, affecting price stability for finished goods.

. Many alternative sources of supply (such as from Australia, Mexico, and Malaysia) exist, meaning

that anti-dumping duties on China will not necessarily benefit domestic producers but rather
shift trade flows to other countries.

. Strongly opposes the imposition of anti-dumping duties on public interest grounds, stating that such

measures will harm India’s competitiveness in the global plastics industry.

Titanium Dioxide (TiO2) produced via the Chloride and Sulphate processes serve different market
segments, and the DGTR should not treat them as interchangeable for anti-dumping
calculations.

The classification of China PR as a non-market economy is incorrect, because China’s pricing and
cost structures are market-driven and should be accepted in the normal value determination.

The application of a 22% Return on Capital Employed (ROCE) for the domestic industry is
incorrect as it is outdated and results in an artificially high non-injurious price (NIP).

The Authority’s determination of dumping margins is incorrect, because the methodology used
does not reflect transaction-level price variations and should be adjusted accordingly.

The imposition of anti-dumping duties would not be in public interest as they will increase input
costs for key downstream industries such as paints, plastics, and paper.

The global economic factors have influenced Titanium Dioxide prices, and the Authority should
not attribute all price movements to dumping.

The injury to the domestic industry is not caused by imports, but rather due to inefficiencies in
production, outdated technology, and high operational costs.

The use of surrogate country methodology in the calculation of normal value is in incorrect,
asserting that China PR should be treated as a market economy.

The domestic industry has been unable to supply Titanium Dioxide at competitive prices, leading
to a natural shift toward imports rather than a case of dumping.

The other interested parties oppose reference price-based anti-dumping duties, stating that such
duties are prone to manipulation and may not reflect actual market conditions.

Requests that the injury margin calculations be reassessed, ensuring that cost fluctuations in raw
materials and other economic conditions are properly accounted for.

The landed price of imports has fluctuated significantly due to global economic factors.
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Xxiii

XXV

XXV

XXVi

XXVii

XXViii

. Similar anti-dumping investigations in Brazil and the European Union have used different
methodologies for injury assessment, suggesting that the Authority should align its approach
with global practices.

. The dumping margin calculation does not reflect actual market behaviour, as weighted averages do
not account for transaction-level pricing variations.

. Indian importers have diversified their sourcing strategies, meaning that duties on Chinese imports
could result in a shift to other supplying countries rather than benefiting the domestic industry.

. Requests that the Authority disclose the names of paint companies that have purportedly purchased
Rutile-Sulphate TiO2 from the domestic industry, as claimed in the disclosure statement.

. The paint industry in India is growing rapidly and requires a stable supply of Titanium Dioxide at
competitive prices, which the domestic industry has not been able to ensure.

. The injury to the domestic industry is exaggerated, as demand for paints and coatings has remained
strong, allowing producers to operate profitably.

M.2 Submissions by the domestic industry:

Vi.

Vil.
Viii.

Xi.

Xil.

Xiii.

Xiv.

XV.

XVi.

. Imports have increased by 54% over the injury period, despite a relatively stable demand, leading

to a decline in domestic market share.

. The domestic industry claims that China’s non-market economy status should be upheld, and the
normal value should be determined accordingly.

China’s surplus production capacity is significantly higher than India’s total demand, meaning
dumped imports are likely to continue without intervention.

. The dumped imports have affected production, sales, profits, and return on investment, leading to

financial stress and underutilization of capacity.

. The domestic industry argues that there is a direct link between dumped imports and the injury
suffered by domestic producers.

Cost of sales has increased, but selling price has declined, leading to a steep reduction in profits
and negative return on investment (ROI).

Cash losses have been recorded by domestic manufacturers in recent years due to dumped imports.

Price suppression caused by low-priced imports has prevented the domestic industry from
increasing prices in response to rising costs.

. Market share of Chinese imports has increased consistently, whereas the share of domestic

production has shrunk significantly.

. The domestic industry supports the exclusion of food, pharma, skin-care, textile, and nano/ultrafine
Titanium Dioxide from the scope of the investigation.

The domestic industry strongly opposes the exclusion of Rutile-Sulphate TiO2 from the scope of
anti-dumping duties. Both Rutile-Chloride and Rutile-Sulphate grades have similar chemical
and physical properties.

The difference in prices is not a valid reason for differentiation, as production costs are
comparable.

The other interested parties claim that the Authority’s PCN methodology is incorrect, but the
domestic industry argues that PCN methodology should be based on crystalline structure (rutile
& anatase), not process (chloride & sulphate).

Producers/Exporters from subject country have misled the Authority by claiming high-cost
differences, whereas verified data shows that costs are comparable.

The Brazilian and EU authorities have treated Rutile-Sulphate and Rutile-Chloride grades as a
single product, and the Authority should do the same.

The domestic industry disputes the determined NIP, stating that the coating cost for TiO2 has been
underestimated. The domestic industry has provided financial records showing higher actual
coating costs, which should be factored into the final determination. The injury margin and



[¢TRT |—@ue 1] T T TSI © T 101

121.

122.

123.

124,

dumping margin should reflect these adjustments to provide adequate protection to domestic
producers.

xvii. The domestic industry strongly opposes reference price-based anti-dumping duties. Importers can
manipulate invoices to avoid duties. Past investigations have shown that reference price duties
were ineffective, leading to their replacement with fixed duties in later reviews.

xviii. A fixed quantum of duty should be imposed to ensure that duties are effectively applied and not
evaded.

xiX. The domestic industry acknowledges that there is a demand-supply gap in the Indian market but
asserts that Indian producers are actively expanding their capacity to bridge the gap.

xX. Meghmani Organics has set up new production units, and existing producers (KMML, TTPL) have
investment plans to increase production.

xxi. If dumping continues unchecked, planned expansions will be jeopardized, harming long-term self-
reliance.

xxii. The domestic industry rejects the claim that anti-dumping duties will harm consumers.

xxiii. TiO2 forms a small percentage of the total cost of paints, plastics, and paper. The actual cost
impact on final products is minimal (0.012% to 1.44%).

xxiv. Alternative suppliers from non-subject countries (e.g., Australia, Malaysia, and Mexico) exist to
replace Chinese imports.

xxv. The domestic industry highlights that Brazil, Saudi Arabia, the Eurasian Economic Union (EAEU),
the European Union, and the US have all imposed ADD on Chinese TiO2.

xxvi. Given these global trends, India must also impose duties to prevent market distortion and trade
diversion from China.

xxvii. The domestic industry requests a fixed quantum anti-dumping duty in USD for a period of five
years.

M.3 Examination by the Authority:

The Authority has examined the post disclosure comments made by the interested parties. It is noted that
the comments which are reiterations and have already been suitably examined and adequately addressed
in the relevant paragraphs of this final findings, are not being repeated in the post-disclosure examination
by the Authority for the sake of brevity. Issues raised by the interested parties other than those examined
in detail and which are considered relevant by the Authority have been examined as hereunder:

As regards the argument of the domestic industry that the PCN methodology should be based on
crystalline structure, the Authority reiterates that PCN was correctly adopted because it goes beyond
crystalline structure to incorporate production process and cost and price differences. This broader
classification allows for a more precise and fair comparison taking into account the pricing and technical
differences of the two processes.

Given the interchangeability and competitive market positioning of both sulphate and chloride rutile
titanium dioxide, the Authority concludes that the inclusion of sulphate-rutile titanium dioxide within the
scope of the product under consideration is appropriate and justified.

As regards the argument that other factors such as internal inefficiency, raw material price fluctuation,
supply chain disruptions have caused injury and price suppression to the domestic industry, it is noted that
dumped imports are the principal factor affecting the domestic industry’s pricing and profitability. The
examination of data shows that the selling price of the domestic industry has been consistently below cost
since 2022-23, while the landed price of imports has been materially lower than the cost of sales, leading
to significant price suppression. Furthermore, claims attributing the domestic industry’s losses to internal
inefficiencies or supply chain disruptions have not been substantiated with any concrete evidence. The
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alleged raw material fluctuation, if any, is a factor that affects both, the domestic industry and the
exporters alike.

125. The 22% Return on Capital Employed (ROCE) benchmark has been consistently used in anti-dumping
investigations, which ensures a reasonable return on investment for the domestic industry. The Authority
finds no concrete reason to depart from its established practice in this matter. The Authority’s
determination of NIP is based on established principles outlined in Annexure Il of the Anti-dumping
Rules.

126. The exporters had not requested transactional wise dumping margin earlier and there is no information
available to determine the NIP and the normal value at a transactional level at this stage of the
investigation. Furthermore, the information on record does not show consistent and significant difference
in export price between different periods. Minor price variations are accounted for using weighted
averages, ensuring a fair comparison. No substantive evidence has been provided by the exporters to
demonstrate that an alternative approach would provide more accurate results.

127. The domestic industry has provided names of paint manufacturers to whom goods have been sold to along
with relevant evidence.

128. In order to ensure fair comparison between sulphate-rutile titanium dioxide produced by the domestic
industry and imported from exporters/producers of the subject country, appropriate adjustments have been
made on account of coating cost for determining injury margin and dumping margin.

129. As regards domestic industry’s contention regarding underestimation of coating cost, the Authority notes
that the coating cost assessment is based on verified data made available by the domestic industry and
after considering relevant cost components in accordance with the principles enshrined under Annexure
I11 of the Anti-Dumping Rules.

N. CONCLUSION

130. Based on the submissions made, information provided, and facts available before the Authority as
recorded above and on the basis of the above analysis of dumping and consequent injury to the domestic
industry, the Authority concludes the following:

i)  The scope of the product under consideration is “Titanium Dioxide” originating in or exported from
China PR.

i) The subject goods are classified under the customs sub-heading 28230010, and since it is a pigment,
imports of subject goods are also being reported under 32061110 and 32061190.

Iii) The application has been filed by M/s. Kerala Minerals and Metals Ltd, M/s. Travancore Titanium
Products Ltd and M/s. VV Titanium Pigments Pvt. Ltd. The applicants constitute domestic industry,
under Rule 2(b) of the Rules and the application satisfies the criteria of standing in terms of Rule
5(3).

Iv) The subject goods exported from China PR and the article manufactured by the domestic industry are
‘like article’ to each other in terms of Rule 2(d) of the AD Rules, 1995.

V) The product under consideration has been exported to India at a price below the normal value,
resulting in dumping. The dumping margin is above de-minimis level and significant.

vi) The volume of subject imports increased over the injury period, especially in the POI, in absolute
and relative terms. Imports of subject country constitute a majority of the total imports into India
throughout the injury period.
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131.

132.

133.

vii) Imports have had a considerable impact on suppressing the prices of the domestic industry.

viii) Production and capacity utilisation increased from the base year and 2021-22 after which there was a

decline. Capacity utilisation is low despite high demand in the country.

Sales of the domestic industry increased till 2021-22, declined in 2022-23, and increased in the POI.

Market share of imports from the subject country in domestic demand has increased whereas, that of

domestic industry has declined over the injury investigation period.

Profits and cash profits have declined for the domestic industry during the injury investigation

period. The domestic industry is incurring losses since 2022-23 and the POI. ROI has also declined

steeply and was negative ***% in the POI.

Xii) Average inventory has increased significantly during the injury period.

Xiii) Number of employees and wages paid have decreased over the injury period with marginal increase
in the POI as compared to previous year.

Xiv) Productivity per employee increased in the base year and 2021-22, while decreasing in 2022-23 and
the POL.

XV) Imports at dumped prices have adversely impacted the growth of the domestic industry.

XVi) No other factor appears to have caused injury to the domestic industry. It is noted that domestic
industry has suffered material injury as a result of the dumped imports of the subject goods from
subject country, and is facing threat of injury from subject country.

IX)
X)

Xi)

O. RECOMMENDATIONS

The Authority notes that the investigation was initiated and notified to all the interested parties and
adequate opportunity was given to them to provide information on the aspect of injury, causal link, and
impact of measures. Having initiated and conducted the investigation in terms of the provisions of anti-
dumping investigations as laid down under the Anti-dumping Duty Rules, the Authority has reached a
conclusion that the duty should be imposed on subject goods. Accordingly, the Authority recommends
imposition of anti-dumping duties on imports of the product under consideration.

Further, having regard to the conclusion reached with regard to imports of the product under consideration
under HS Codes- 28230010, 32061110 and 32061190, the Authority recommends collection of anti-
dumping duties on imports of the product under consideration, falling under this code.

Having regards to the lesser duty rule followed, the Authority recommends imposition of anti-dumping
duty equal to the lesser of the margin of dumping and the margin of injury so as to remove the injury to
the domestic industry. Accordingly, the Authority recommends imposition of definitive anti-dumping duty
on the imports of subject goods originating in or exported from the subject country, equal to the amount
mentioned in Col. 7 of the duty table appended below, to be issued in this regard by the Central
Government for a period of 5(five) years from the date of notification to be issued in this regard.

DUTY TABLE
SN | Heading/ | Description | Country | Country Producer | Amount Unit of Currency
sub- of goods of of export measurement
heading origin
@) ) ®) (4) () (6) () (8) 9)
1/ 28230010, | Titanium China Any Anhui Gold 609 MT usD
32061110, | Dioxide** PR country Star
and including | Titanium
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SN

Heading/
sub-
heading

Description
of goods

Country

of
origin

Country
of export

Producer

Amount

Unit of
measurement

Currency

)

(@)

®)

(4)

Q)

(6)

()

(8)

)

32061190

*

China PR

Dioxide
(Group)
Co., Ltd.

Anhui Gold
Star
Titanium
Dioxide
Trading
Co., Ltd.

-do-

-do-

China
PR

Any
country
including
China PR

Shandong
Jinhai
Titanium
Resources
Technology

Co., Ltd.

Shandong
Xianghai
Titanium
Co., Ltd.

563

MT

usb

-do-

-do-

China
PR

Any
country
including
China PR

LB
Xiangyang
Titanium
Industry Co
Ltd., and

LB Sichuan
Titanium
Industry
Co., Ltd.

LB Lufeng
Titanium
Industry
Co., Ltd.

LB Group
Co., Ltd.

Henan
Billions
Advanced
Material
Co., Ltd.

460

MT

usb

-do-

-do-

China
PR

Any
country

*x*x*Non-
Sampled

including

510

Cooperative

MT

usD
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SN | Heading/ | Description | Country | Country Producer | Amount Unit of Currency
sub- of goods of of export measurement
heading origin
1) ) ®3) (4) (%) (6) () (8) 9)
China PR | Producers
5. -do- -do- China Any Any 681 MT usb
PR country producer
other other than
than SN 1, 2, 3,
subject &4
country
6. -do- -do- Any | ChinaPR Any 681 MT usD
country
other
than
subject
country

*Note-Customs classification is only indicative, and the determination of anti-dumping duty shall be made
as per the description of the PUC.

**Excluding the following:

S. No. Product Description of the excluded product and details
excluded
1 Food TiO2 used in food additives like food colouring
2 Pharma TiO2 used as ingredient in tablet film coatings
3 Skin-care TiO2 is used in cosmetics and sunscreen lotions for UV-
absorbing and photocatalyst applications
4 Textile TiO2 used in production of textile/fibre. TiO2 which is used in

the production of textiles and fibres largely because of its
photo-catalytic self-cleaning, UV-protection and delustering
abilities, etc. is excluded from the scope of product under
consideration.

However, such exclusion does not extend to the TiO2 that is
used as a pigment for printing over the
textile/garment/cloth/fabric.

5 Fibre TiO2 is used for delustering the artificial fibre and this fibre is
used to product the textiles. Fibre grade materials are used to
blend with fibre threads to make the cloth itself. TiO2 Rutile
grade for making décor paper (used at fibre/pulp stage).

6 Nano or Nano or ultrafine titanium dioxide having particle size below
ultrafine 100 nm used in textile/paint industry to offer characteristics
such as dust free textile/paint.

****Non-Sampled Cooperative Producers

1. Yibin Tianyuan Group Co., Ltd

2. Chongging Titanium Industry Co., Ltd. of Pangang Group

3. Pangang Group Titanium Industry Co., Ltd.

4. Jiangxi Tikon Titanium Products Co Ltd ( A Tronox Company)
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Kunming Donghao Titanium Co., Ltd.
Inter-China Chemical Co., Ltd.

Anhui Annada Titanium Industry Co., Ltd.
Shandong Doguide Group Co., Ltd.

. Qianjiang Fangyuan Titanium Industry Co., Ltd.
10. Jinan Yuxing Chemical Co., Ltd.

11. Ningbo Xinfu Titanium Dioxide Co., Ltd.

12. Shandong Dawn Titanium Industry Co., Ltd.

© oo NG

134. The landed value of imports for the purpose of this notification shall be assessable value as determined by
the Customs under the Customs Act, 1962 (52 of 1962) and includes all duties of customs except duties
under Sections 3, 8B, 9, 9A of the said Act.

P. EURTHER PROCEDURE

135. An appeal against the order of the Authority arising out of this final finding shall lie before the Customs
Excise and Service Tax Appellate Tribunal in accordance with the relevant provisions of the Customs
Tariff Act.

DARPAN JAIN, Designated Authority
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